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Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Rulers of
Indian States (Abolition of Privileges) Bill,
1972, as passed by Lok Sabha at its sitting
held on the 26th August. 1972."

(HI)

"I am d'rected to inform Rajya Sabha that
Lok Sabha, at its si'ting held on Saturday,
the 26th August, 1972 has adopted the
enclosed motion concurring in the
recommendation of Rajya Sabha that Lok
Sabha do join in the Joint . Committee of the
Houses on the Adoption of Children Bill,
1972. The names of the members nominated
by Lok Sabh i to serve on the said Joint
Committee are set out in the motion."

Motion

'"That this House do concur in the
recommendation of Rajya Sabha that the
Hou-e do join in the Joint committee of the
Houses on the Bill to provide for the
adoption of children and for matters
connected therewith, made in the motion
adopted by Rajya Sabha at its sitting held
on the Ist August, 1972 and
communicated to this House on the 2nd
August, 1972 and do resolve that the
following 30 Members of Lok Sabha be
nominated to serve on the said Joint
Committee, namely :

(1) Shri S.R. A.S. Appalanaidu

(2) Shri Shiv Kumar Shastri

(3) Shri Lambodar Baliyar

(4) Shri Dharnidhar Bafumatari

(5) Shri Shjama Prasanna Bhatta-
charyya

(6) Shri Amnr Nath Chawla

(7) Shri Anant Parsad Dhusia

(8) Shri Varkey George

(9) Smt. Marjorie Godfrey

(10) Shri a. R.Gokhale

(11) Shri Giridhar Gomango

(12) Shri Md. Jamilurrahman

(13) Shri M. R. Lakshminarayanan

(14) Shri Partap Singh

(15) Shri Mohan Raj

(16) Shrimati Shakuntala Nayar

(17) Shri Manikrao Palodkar

(18) Shri Krishna Chandra Pandey

(19) Shri Ram Bhagat Paswan

(20) Shri S. B. Patil

(21) Shri K. Kodanda Rami Redy

(22) Shri N. K. Sanghi
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(23)
(24)
(25)
(26)

Shri Sakti Kumar Sarkar

Shri Shafquat Jung

Shri Biswanarayan Shastri

Shri Dharamgaj Singh

(27) Shri Somchand Solanki

(28) Shri S. B. Thakre

(2 ) Shrimati Bhargavi Thankapoan (30)
Shri Niti Raj Singh Chaudhury "

Sir, I lay,a copy of the Seeds (Amend-
ment) Bill, 1972 and the Rulers of Indian
States (Abolition of Privileges) Bill, 1972, on
the Table.

MR. DEPUTY CHAIRMAN : The House
stands adjourned till 2.00 P.M.

The House then adjourned for
lunch at eighteen minutes past one of
the clock.

The House reassembled after lunch at two of
the clock, MR. DEPUTY CHAIRMAN in the
Chair.".

STATUTORY RESOLUTION
SEEKING DISAPPROVAL OF
THE DELHI UNIVERSITY
(AMENDMENT) ORDINANCE.
1972 <& THE DELHI UNI-
VERSITY (AMENDMENT)
BILL, 1972

SHRI LAL K ADVANI (Delhi) : Mr.
Deputy Chairman. Sir, as my Resolution and
the Bill to be moved by the hon. Minister are to
be taken together I would like to raise a point
of order at the outset and that is in respect of
the Bill. According to Rule 64 of our Rule; of
procedure, a Bi'l involving expenditure shall be
accompanied by a financial memorandum
which shall invite perticular attention to the
clauses involving excenditure and shall also
give an estimate of the recurring and non-
recurring expenditure involved in case the Bill
is passed into law. I submit, Sir, that this Bill...

MR. DEPUTY CHAIRMAN: But at
the moment you are moving the Resolution
disapproving the Delhi University (Amend-
ment) Ordinance.

SHRI LAL K. ADVANI : The whole thing
i; to be taken together and that is why...
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MR. DEPUTY CHAIRMAN : Then there
w'll be no point of order. Now you are moving
the Resolution; when the Bill is taken up you
can raise the paint of order.

SHRILAL K. ADVANI: Right, Sir.

Sir, I rise to oppose the Delhi University
(Amendment) Ordinance as also the Bill that is
to replace this Ordinance and [ would
commend the following Resolution to the
House -

"That this House disapproves the Delhi
University (Amendment) Ordinance, 1972
(No. 5 of 1972) promulgated by the
President on the 22nd June, 1972."

Sir. I have a basiy allerge really to all
Ordinances and this allergy arises from the fact
that I regard an Ordinance as a very
extraordinary power of Government which is
to be used very sparingly on very emergent
occasions. So, even at the cost of repetition 1
would like to remind the House and the
Government on this occasoin of what the hon.
the Speaker of the First Lok Sabha had said id
this regard. I think it has to be borne in mind
always when the Government issues any
Orninance. Here it is said, I quote from Mr.
Mavalankar's letter to the Prime Minister.

"The procedure of the promulgation of
Ordinances is inherently undemocratic."...

A very strong word to be used by the Speaker
of the House, but he did use it.

" Whether an Ordinance is justi
fiable or not, the issue of a large number
of Ordinances has psychologically a bad
effect. The people carry an impression
that Government is carried on by Ordi
nances. The House carries a sense of
being ignored, and the Central Secreta
riat perhaps get into the habit of
slackness which necessitates Ordinances,
and an impression is created that it is
desired to commit the House to a
particular legislation as the House has
no alternative but to put its seal on
matters that have been legislated upon
by Ordinances. Such a state of things
is not conducive to the development of
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the best parliamentary traditions." Later

on also in another letter Speaker

Mavalankar has statde and I quote--

*'The issue of an Ordinance is unde-
mocratic and cannot be justified except in
cases of extreme urgeney or emergency.
We as the first Lok Sabha carry a
responsibility of laying down traditions. It
is not a question of personnel in the
Government but a question of precedents;
and if this Ordinance issuing is not limited
by convention only to extreme and very
urgent cases, the result may be that in
future the Government may go on issuing
Ordinances giving Lok Sabha no option
but to rubberstamp the Ordinances."

Sir, 1 have referred at some longth to these
quotations, to Mr. Mavalankar's views because
I feel that the situation that has arisen today and
which, I am sure, the hon. Minister himself
would admit, is very unfortunate. Today as we
are discussing this Bill, the University is
virtually not on strike but under a bandh. Not
only the teachers, but the teachers, the students
and even the small employees, they are all off
work. May be, the Minister would say that
what they have done is wrong, and many
Members in this House also may be inclined to
concur with him. But, Sir, this unfortunate
situation has arisen basically because of the
Government not coming to this House with an
ordinary law, which the House could consider
with an open mind. Here we are confronted
with a fait accompli; having issued an
Ordinance and having come forth now with a
Bill to replace that Ordinance even when the
authorities in the University and in Government
privately agree that there is subUancj in what
the Opposition says; or what the antagonists of
the Bill say they seem to think that it would not
be proper to allow this Ordinance to lapse, so
that the whole thing boils down to this that
unless the House rubberstamps this Ordinance
the Government feels that it loses prestige. If I
am not wrong. I am told by some
representatives of the Delhi University
Teachers Association that "if I were to go to
Government and say that, all right, because the
teachers are opposed to it you may cool hown
on the matter, I would be exnosed as an
incompetent person who did not have thg
foresight and who did not have
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the furevision to appreliend or to anticipate
what things would happen. So, Sir, my first
objection to this Ordinaries and to the Bill that
proposes to replace this Ordinance is
fundamental, namely, that there was no
emergency warranting the issue of this
Ordinance and that, if this had been brought in
the form of an ordinary legislation, of an
ordinary Bill. p;rh.ips the House could have
considered it coolly, may be in its wisdom the
House could have referred it to a Select
Committee, and the outcome of it coald
cer'ainly be to the ad/antage of both the
University as well as the Government.

Now I come to the substance of the Bill
and I have three objections to it. First of all,
here is a Bill which seeks to improve the
academic standards of university education,
and if I were to quote from the Statement made
by the Minister when he brought this Bill.., he
said that this muter has been under
consideration for some time. "At the request of
this  Ministry, the Universiy Grants
Commission constituted a Committee under the
Chairmanship of the Vice-Chancellor to go
into the administrative and organisational
difficulties of the University." This Biil is
supposed to be based on the recommendation of
that committee. I was not here when the hon.
Minister marie the statement.] was out of
Delhi. When I came back I was surprised to
note that the basis on which this Bill was
commended to the House was itself denied by
the Vice-Chancellor. The Vice-Chancellor
issued a public statement saying that this
statement was wrong and he virtually accused
the Minister of misleading the house and
telling this Hous; that this was based on the
recommendations of a committee of wh'ch he
was the head. The words are rather very strong
for a Vice-Chancellor to use, quote:

'"The Minister's statement refers to the
report of a UGC Committee presided over
by the Vice-Chancellor of the Delhi
University. This report in its final version
contained some features which the Vice-
Chancellor (namely himself) found
unacceptable. The report was therefore,
withdrawn from circulation at the instance
of the Vice-Chancellor himself."

The Minister's statem:nt has come at a time
when the issue has become deeply and
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explosively controveisial. It makes the situa-
tion still more difficult because, in effect, it
attributes to the Vice-Chancellor positions
which are virtua'lyopposite to »hose actually
held by him. Now, here is a statement of the
Vice-Chancallor contradicting and
controverting what the Minister has said is the
basis of the Bill. Now, one thin® is plain that
this cannot be the basis, because the report that
is alluded to as the basis of the Bill is a non-
existent one. It is a report that never was. It is a
report, because the Chairman of the committee
himself found it unacceptable, had to be
withdrawn. Here are contradictions. Yet
another contradiction I find is in the Statement
of Objects and Reasons. The whole
controversy is really in respect of the College
Councils and the Statement of Objects and
Reasons says:

"A College Council should have the
same powers as the Executive Council and
should be headed by a full-time Chairman,
appointed by the Visitor on the
recommendation of the Vice-Chancellor or
the Executive Council."

The two College Councils, which are now
proposed to be set up, have not been set up.
Only the Chairman has been appointed. They
have not been set up by the Visitor or appointed
bv the Visitor. They have been appointed by
the Executive Council. I have seen another
statement by the Minister, a subsequent
statement clarifying it, saying that it will not be
by the Visitor, but by the Executive Council,
etc. Somehow I feel that the whole process and
the stages through which the Bill has gone have
been riddled with contradictions. The statement
made by the Minister himself was that any
bifurcation of university education from college
education would be a retrograde step. A similar
statement was made by the Viss-Chancellor
himself in an open letter to the DUTA and the
members of the committee. It says that it was
further  agreed that the  university's
administrative  organisation  should  be
decentralised and democratised within the
framework provided by the federal character of
the university and without in any manner
diminishing the superior authority of the key
organs of the university administration such as
the Executive Coincil and the Academic
Council. It is important th.tt the Executive
Council and
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the Academic Council, which are statutory
authorities under the University Act, have to be
the supreme authorities and any other body
created has to be subservient and of a
subordinate nature to these bodies. Never-
theless, the Statement of Objects and Reasons
very categorically states that the College
Council should have the same powers as the
Executive Council These are the words used :
"should have the same powers". Here is a
contradiction in terms and a contradiction that
is not going to be resolved merely by saying
that we must have the Ordinance approved
today and tomorrow when we come forward
with a comprehensive Bill we can review the
whole situation and, if necessary, amend the
Act itself. This I think is putting the cart before
the horse. It is a wrong way of doing things.
Today it would not be proper particularly when
the teachers are so considerably agitated over
the matter. They have gone to this extent. We
may or may not agree with it. Fortunately 1
would say that in this entire matter no politics
is involved. All parties here are perhaps
represented on that DUTA. Perhaps the party
to which I belong—although I have the
privilege of moving this resolution, perhaps
there is only one member on their Action
Committee. But all parties all shades of opinion
in the university particularly among teachers
have almost unanimously opposed this Bill and
the Ordinance. The other day the hon. Minister
said that after all this Bill and this Ordinance
had the endorsement and arp oval of the
Academic Council which comprised of
teachers. I am sure he must have noticed that
two days back all the six teacher
representatives on the Academic Council have
resigned from lhe Academic Council in protest
against this Bill. They all resigned. There are |
think eight members on the Academic Council,
eight teacher representatives, of which two
seats are vacant and all the remaining six have
quit the Academic Council on this particular
score. , Therefore, my first objection to this is
that, whether it is right or wrong, the
Government's intentions may be very honest
the Government may be intending to improve
the standards of education in the university; the
Government may be honestly intending to
defederalise and democratise the
administration of the university and
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colleges by taking recourse to this institution
of College Councils, but the net impact on the
people affected is adverse. They are
unanimously opposed to it. 1 would say that on
this one consideration alone the Government
should withdraw this Bill. The Government
should withdraw this Bill if on no other
consideration. This is therefore my first
objection to this Bill that this Bill and the
Ordinance are opposed by the general body of
teachers.

My second objection of course is germane
to the problem, namely, that I am inclined to
concur with the DUTA's view that this
Ordinance and this Bill would gradually lead to
the defederalisation of the university structure.
Several assurances have been issued by the
Vice-Chancellor saying that it is not so. The
hon Minister himself has said that there is no
intention of defederalising the st:ucture, but the
moment you create tiers of this kird ,lhat very
moment the authority of the university over the
colleges is undermined. That very moment. Sir,
in fact the whole structure co templated now is
beyond my understanding. I have gone through
the various statutes now issued after the
promulgation of the Ordinance, and it wo™ld be
pertinent to nots that after this Bill comes into
being what will happen is that colleges will
have first of all at the lowest rung their Govern-
ing Bodies; over them they will have their
College Councils. There is one statute I noticed
which provides for an Advisory Committee to
the College. Council. It is an intervening tier.
Then over and above all these there would be
Co-ordinating Councils of wvarious College
Councils. Above these there will be the
University. If this kind of five d fferent tiers,
five different lines, are not going to lead to
defederali-sation, 1 do not think anything else
can. In spite of the good wishes and in spite of
the sentiments expressed by the hon. Minister
and  Vice-Chancellor defederalisation is
inevitable in the structure. After all if various
College Councils take decisions different from
those of the University, then naturally it is
defederalising. The University's outlook and
approach will not be reflected. If they take the
same decisions as th; University, I think they
are redundant. At best they are redundant. At
worst they surely Junfify the apprehensions
expressed by the D'JTA that this Bill and
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the Ordinance are certainly going to

defederalise the structure of the University, i
i1

would like to point this out because the
Gajendragadkar Committee's Report on the
governance of universities and colleges is also
supposed to be one of the bases for this Bill. It
is supposed to be one of the objectives
recommended that the university administration
should be decentrali-ed and democraiised. But
this Committee has very categorica'ly stated in
respect of the Delhi University on page 42
that—

"In our view and taking into account the
pattern of development of the Delhi
University, it would on the whole be an
advantage if the present character of the
University is maintained."

This is my second objection to the Bill and
the Ordinance.

My third objection is this. I have seen the
amendment of the hon. Minister just now and
that amendment seeks to exclude from the
purview of the College Councils academic
matters. But anyway I would like to point out
that if the honest intention of the Government is
merely to provide adminstrative units at a lower
level to which the University can delegate its
authority for the better and democratic and
decentralised working of the University affairs,
the present Delhi University Act, even as it is
now, fully provides for this situation entirely.

Then I would like to read from the Act. In
enunciating the powers of the University, it
says—

"4. The University shall have the

following powers, namely :—
* % * % *

(12C) to create administrative and
ministerial and other necessary posts and to
make appointments thereto,"

"(13) to do all such other acts and
things, whether incidental to the powers
aforesaid or not. as may be requisite in
order to further the objects of the
University as a teaching and examining
body, and to cultivate and promote Arts,
Science and other branches of learn- I ing."
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Onthe one hand these two enabling
| provisions give the necessary powers to ihe

University. But what does Statute No. 11 say
-

"Subject to the provisions of the Act
and the Statutes, any Authority of the
University may, from time to time,
appoint such and so many standing
committees or sub-committees or boards
as it may deem fit and may, if it d<.ems
fit, appoint to them persons who are not
members of such Authority. Such
committees and boards may deal with any
subject delegated to them, subject to
subsequent confirmation by the Authority
appointing them."

So, as the law stands today, without the
Ordinance and this Bill, the University and the
University authorities have full competence to
create such bodies for the purpose of
decentralisation also. Therefore, my third
objection is that this is uncalled for,
unwarranted and needless. Therefore consi-
dering all these objections, I would commend
to the House my own Resolution of
Disapproval.

The question was proposed.

MR. DEPUTY-CHAIRMAN |
Nurul Hasan.

Prof.

SHRI LAL K. ADVANI : On a point of
order, Sir. I wanted to raise this before at the
outset, but I would raise it now. In accordance
with Rule (4 of our Rules of Procedure and
Conduct of Business—

"(1) A Bill involving expenditure shall
be accompanied by a financial
memorandum which shall invite particular
aUention to the clauses involving
expenditure and shall also give an estimate
of the recurring and nonrecurring
expenditure involved in case the Bill is
passed into law."

'shall

It is is

mandatory.

be accompanied'—it

MR. DEPUTY CHAIRMAN : What
are the clauses which involve expenditure ?

SHRI LAL K. ADVANI : The creation
I have tabled an

J
Iof a College Council.
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amendment to the Ordinance issued by the
University which says—

"The Chairman of each College
Council shall receive a salary of Rs.
2250/- p.m. The University shall provide
him with unfurnished residential accom-
modation for which he will pay rent at the
usual rate."

Obviously, here is a clause which entails
financial expenditure and I (hink that without
the Financial Memorandum, the Bill cannot
proceed.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : Sir, the Bill, as
I will soon make an attempt to explain is an
enabling Bill. It doe” not involve the Union
Government in any expenditure. The
University has certain funds at its disposal
placed by the University Grants Commission
or other sources. Out of that it is already, under
the existing law— leave aside this Ordinance
or this Bill— entitled to create posts. The
hon'ble Member just a few minutes ago read
the relevant statutes. It is under those statutes
that the University has created certain posts.
So it is not that an expenditure becomes
incumbent as a result of this. The University
can incur all that expenditure by itself
within the power and authority that is
already vested in the University.

MR. DEPUTY CHAIRMAN : I think thai
explains the position. Ycu can move the Bill.

PROF.S. NURUL HASAN
beu: to move :

Sir, 1

"That the Bill further to amend the
Delhi University Act, 1972, be taken into
consideration."

Sir, I am moving this Bill with a heavy
heart. I do not want either this Bill or the
University to be involved in unnecessary
controversies ~ which  are  fundamentally
unacademic cantroversies. However, Sir, since
the hon'ble Member, Shri Advani, has already
tabled a resolution and has I raised certain
arguments, I would venture I
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first to deal with those points and then in a few
minutes make a few other submissions for the
consideration of the House.

Sir. the hon"ble M.-mber is absolutely
correct and I do not think we on this side of
the House disagree ihat ordinances should not
ordinarily be issued. This is an emergency
measure and a measure of urgency. With nit an
urgency it should not be issued. Personally,
Sir, I do not feel that in ordinary circumstances
I would be prepared to advise the Visitor to
promulgate an ordinance in respect of
Universities.

But. Sir. having greed with this particular
noint here, I would crave the indulgence of the
Hiuse to taki into cansideration one basic
point. And that was that heie is a situation in
which if decentra'isation is conceived of by the
University and administrative decentralisation,
as conceived of by the University, does take
place, then it would have been possible to
make much better arrangements for the rush of
new entrants to the University; better provision
could have been made for their instruc ion.
Unfortunately, Sir, as a result of certain
apprehension and misunderstandings it did not
work and till now the arrangements which had
been conceived of have not been fully put into
effect. Oily one initial s'ep has been taken for
this purpose. Therefore, it would not be correct
to say that this ordinance was promulgated in a
light-hearted manner. It was done with the
intention of doing something before the new
academic session began.

Sir, I would not like to get involved into a
controversy which my hon'b'e friend has
raised about the discrepency between my
statement and the statements of the Vice-
Chancellor. I would like to state that even
assuming...

SHRI L. K. ADVANI : It is misleading
the House.

PROF. S. NURUL HASAN : The hon'
ble Member is always free to haul me up
for any attempt to mislead the Hyusc. I am
under the control of this honouable august
House. I am not claiming that I can make
a statement without due authority. What
ever | am doing I am doing in the best
interest of the University.........
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SHRI L. K.. ADVANI
permission ......

With your

PROF. S. NURUL HASAN : May I make
my submission ? Even assuming that this
report has been withdrawn, even then the
hon'ble Member correctly pointed out that the
Gajendragadkar Committee has recommended
decentralisation of administration. The
University Grants Commission resolution is
there recommending decentralisation of
administration and setting ud autonomous
colleges

For us, that advice itself should car>y a
great deal of we.ght. That advice has been
quoted by me in the Statement of Objects and
Reasons of the Bill.

Now, Sir, the hon. Member made the point
that in the Statement of Objects and Reasons,
it has been stated that the Chairman would be
appointed by the Visitor. Now if the hon.
Member would carefully see, he can see quite
clearly that the first paragraph seeks io give
the background in which the matter came up,
the second paragraph deals w( h the
recommendation of the University Grants
Commission and the third paragraph gives the
main points which this Bill seeks to enact. So,
the main object of the Bill is slated in
nangraph 3 and not in the background in
which 'he Government has bro.igh: this B II
before the House.

I would also like to make a submission. )
would by no , means wish to p-esent ih's
House with a fait accompl . The hon. Member
was kind enough to make a reference to the
amendments wtven, with you pe>-mission.
Sir, t am going to p'ace before the House. It
would, therefore, be seen that if the intention
of ihe Government was to present the House
with a fail accompli, the suggestions which I
have had 'he benefit of receiving fiom teacheis,
from the authorities of the University and
trom hon. Members with whom I have made
every effort to keep in close contact and with
whom I have had the honour of holding certain
discussions, would not have been introduced
and tab'ed as offbial amendments. These
suggestions would noi have been introduced as
official amendments if the intention was so
disrespectful as to present the House with a
fail accompli. It is not, Sir, the intention
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of Government to do any such thing.

Then, Sir, a question has been raised that
the College Councils should have the same
powers as the Executive Council. Sir, that is
given in the backgrouud, the background in
which this was brought. But in view of the fact
that a great deal of misunderstanding has been
caused, and in my humble opinion, a totally
unnecessary misunderstanding, an
apprehension which does not have any basis in
argument has been raised, because I have heard
with greit respect the points that have been
made by the hm. Member. The point is that the
Executive Council at the moment does not
have a single college teacher as its member.
The Executive Council has to deal with
ianume-able executive problems with whi;h the
University is continuously faced. Now. the e
shoa'd be some authority of the University
which would go in detail into the problems
which are confronting the colleges. VVe
cannot hope to raise standards until this matter
is gone into with great care. It was felt that an
authority which may be called upon to deal
with questions such as the question whether a
teacher has been wrongfully removed—the
matter has to be dealt with so far as the
management is concerned and the University
has to deal w'th 'he management—or whether
somethi ig has been done by the managing
Committee or the Governing Board which is
not in the best interest of the Univers ty, a body
like that wnich is going to deal with such
problems must have college teachers
represented on it. Therefore this was a move
which, in my humble opinion, was a correct
move, a move in the proper direction, and it
would have created a situation, if it hid a'rea ty
starte.i functioning, when the teachers of the
colleges themselves would be participating in
planning out what arrangements have to be
made.

Having said th's, I would like to make one
further observation on a point which has been
made by the honourable Member. Apparently
the way some of ihe representatives of the
Delhi University Teachers Association have
been talking has misled the honourable
Member, if I may most respectfully point it
out. Government's position as I have stated
very clearly is that the definition of a teacher of
the University as given in the Act is
accepted by thi
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Government and Government have no in-
tention of modifying it. The definition says,
Teacher of a university means a person
appointed or recognised by the university for
the purpose of imparting instruction in the
university or in any college." Now, all
members of the Academic Council are
teachers. It is an artificial way to create a
dichotomy and I do not want to do it. It seems
all the people who came to see the honourable
Member wanted to have their cake and eat it
too. You cinnot say that only college teachers
are teachers and others are not teachers. And
some of them put forward the argument that
"No, no. we feel that you wish to delink the
college;." The Act is very clear on that point
that 'teachers of the university' include teachers
whether appointed by the university or
recognised by the university or teaching in the
colleges. Therefore, the Academic Council is
body of teachers. It is a body exclusively of
teachers, It has been stated by the honourable
Member that he agrees with the apprehension
that it might start a process of changing the
fundamental character. As the honourable
Member, Shri Nawal Kishore, pointed out in
the House in the last session, I had something
to do with the drafting of the Gajendra-gadker
Committee's report and I was in any case a
signatory to its report. I still stand by that view
which has been accepted by the University
Grants Commission and which has been
accepted by the Government as we have stated
before; that is to say, we wish to preserve or
maintain the present character of the
Univers'ty. In fact, I have been repeating time
a:-d again and every-time any suspicion or
apprehension has arisen I have ventured to
come before this House or the other House
making it very clear that we have no intention
of bringing about change in the present
character of the University. Now, the example
which the honourable Member gave is a little
surprising for me, about the different layers.
Now, the University functions on different
layers, that is, a functional division between the
various layers of the University. For example,
the Committee on Courses frames the courses.
The Committee on Examinations goes into the
whole of the examination system. A Faculty
seeks to coordinate the jctivities of the
various departments, and
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so on and so forth. Therefore, the existence of
layers is not the correct way of explaining
what is sought to be done. But identifying
certain types of functions and creating an
authority wh'ch would discharge those
functions most effectively, that I think is the
main purpose. Now, I venture to draw the
attention  ofthe House to Clause
7oftheD;lhi University Act which with
your permission I shall read.

"All recognised teaching in connection
with the University courses shall be
conducted under the control of the
Academic Council by teachers of the
University and shall i ielude lecturing,
laboratory work and other teaching
conducted in accordance with a syllabus
prescribed by the regulations."

After all, the most important function of
any university, if I may be permitted to say so,
is the academic function. Academic
decentralisation is not taking place. The overall
authority of the Academic Council as given in
this particular clause is not sought to be
amended at all. Therefore, this in itself is the
surest guarantee that the university in its most
important function, namely, the academic
function, will be under the overall policy
making authority. Because this particular
suspicion was aroused, the executive council
recommended to the government that in order
to bring out the character of the university, you
change its name from College Council to
College Administrative Council. With your
permission I shall move this particular
amendment which is totally acceptable to me
because it is in conformity with the overall
thinking which we have had. We have not
touched and we have no intention of touching
the overall academic authorities of the
Academic Council which is the surest
guarantee that all teaching in the university,
whether at the under-graduate level or post-
graduate level or at research level or whether
conducted in a university department or
college, will be under the control of the
Academic Council, it was pointed out that if the
same duties are performed it will lead to
defederalism. I would venture to suggest that
when the question of administration of a
college comes, problems arise individually.
Then there are certain common problems.
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So far as common problems are concerned,
there is an in-built mechanism which would
ensure that the policy does not deviate. But so
far as individual problems are concerned some
one should be able to aitend to those
individual problems and that has been the
main problem. If the size of a university
expands, what is it that is under strain ? It is
not the academic life. It need not be under
strain. There is, of course, con-slraint of
resources. That is a very important constraint.
I do not wish to deal with it now. If the size of
the university expands, it means automatically
the faculty would expand and there would be
more teachers. If more teachers are appointed,
there would be greater scope for specialisation
and greater participation of teachers in inter-
diseip'inary studies and a situation wou'd be
created whereby the academic level of the
entire university can be raised. On .the other
hand, if each college is working in isolation in
the name of federalism and if no in-built
mechanism is provided for co-ordination and
better utilisation of the teaching talents
available in the university, then I would submit
most respectfully that the standards would go
down. Therefore, the expansion is really a
pressure on the administrative organisation of
the university. If there is decentralisation of
administration, then it becomes possible to
deal with the expansion in numbers either of
colleges or of the student population of the
university.

There is one more important point which
has been made by the hon. Member and he has
referred to the provision in the present Act . .

s

SHRI N. G. GORAY (Maharashtra) :
Sorry to interrupt the Minister. The whole
dispute so far as the Bill is concerned centres
round the idea of College Counril as the
Minister has just now pointed out and to avoid
that he has, by an amendment suggested that
instead of College Council there im.y be
College Administrative Council. I would like
him to explain how the Co'‘ege Council idea
and the new idea of College Administrative
Council differ basically from each other.

PROP. S. NURUL HASAN : Sir, I would
like to deal with the point raised by the
honourable Member a little later. I
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shall now deal with the point which Shri
Advani had raise. He had referred to the fact
that under the existing law of the University,
the University can create posts and he had said
that it had all the powers to do things which
are incidental to the basic objectives of the
Universit\ and he had also said that it could
appoint subcommittees.

Now, Sir, the very important point that has
to be tak sn into consideration is in regard to
dealing with the Managing Committees of the
Colleges. Suppose the Managing Committee
takes action against a teacher. Now, we do not
want a situation in which any action in respect
of a Managing Comuittee can bs challenged in
a court of law and it is said that this power did
not exist. Therefore, it was necessary, if the
rights of the 'eachers and the students of the
various colleges had to be safeguarded, to
ensure that and exp'icitly we put and made a
provision that it would be possible for the
University—we added to the powers of the
University—to  establish  these  College
Administrative Councils.

I will now come to the point which has
been raised by my honourable friend, Shri
Goray. He wants to know what the diffe-
rence between the two is.  Now, in respec of
a College Council, in terms of thi
statutes which had been framed, delegatioi of
power by the Academic Council woul have
been possible. Now, since this wc
arousing apprehensions, the  Executi*
Council has recommended to me to chan the
nomenclature  from  "College Council: to
"College  Administrative Councils which
means that the delegation of author by the

Academic Council would no Ion? be
possible. This, Sir, as far as1 htbeen
ab'e to understand, is the basic d' rence

between the two.  The delegation authority
would now be possib'e so far the Executive
Council is  concerned, the delegation of
authority by the Acadt Council to this would
not be possible. Academic Council will
certainly be ent to call for a report.  But that
is a dim matter. It cannot delegate its
authc because once you call a body an Adn
trative  Council, then it means, in
context of any University, that yc
distinguishing its administrative fun' from
academic functions and, therefor
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is, in my opinion, a fundamental change
which, 1 hope, will allay the fears and
apprehensions of my colleagues, Sir.

SHRI MAHAVIR TYAGI (Uttar Pradesh)
: Why not bring in the same idea in regard to
the functions of the Council instead of in name
only ?

PROF. S. NURUL HASAN : Sir, if the
honourable Member would only bear with me
for a few minutes more, [ will try to finish as
quickly as possible and deal with his point.

oY g fag (fazre) @ oofima, &
qTTF WEAW Az w7 oeAA faEg W@
wawdl &1 a7 fagmn w@ar g e
T 9w &l A1 oF faw B oS oW oA
T &1 BT 4.

at sogwmfa : it 1 f7e 99 @
© YT FEy A07 e fed ad
Yesar |1fEd |

it drarem fag © gwiv gr| 39 S
%1zr & )...9g gfg-fammar ®1 aga
T2 a2 @37 JAar %1 g |

ot Feawfa : sy 43 wirer | WA
T aYSd IFA ar ars W1 s a8 e
I |

=Y "rarow fag - zam 9.

5t agmamfa : F15 AN S 7 fog)
I

st warem fag o (Fe@ 8 4R)
Y g R Aawwm wa (fage) o
r oz Jifzq &,

ft sqearafa : ag q99 @17 2 1 9w
F AT ST AI9H FFEAT A aFT
mafed ar ) warg § AW q@
gwe fagre F arv § sgm sfaa
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ST AT ATTAW WEIN : FW 7 A4
HITHI 4 &1 41 T &0
FifzT 41 )

FAR

MR. DEPUTY CHAIRM\N : All right.
Yes, Mr. Minister, please continue with your
speech

PROF. S. NURUL HASAN : f would like
again to repeat what I have always stated—and
I have taken the opportunity of making a
statement in this House and the other House
also—that the Government have no intention
of changing the existing character of the
University, that the Vice-Chancellor has no
intention of doing it and that there is no
difference of opinion between the fundamental
thinking of the Vice-Chancellor, the Executive
Council and the Academic Council on the one
hand and of the thinking of the Government
on this subject on the other.

I hope, Sir, that my honourable friend,
who also happens to the Pro Vice-Chancellor
of the University, would bear me out that the
Government have not done anything which
would go against the wishes of the duly
constituted bodies and authorities of the
University.

Sir, on this question that we do not wish
to change the fundamental character of the
University let there be no apprehension, and if
anyone has an apprehension, 1 hope this
categoric assurance which I am giving on the
floor of the House should carry conviction
that there is no question of the Government
going back on it.

Secondly, Sir, this Bill will not create a
situation in which the college teachers would
be disassociated from post-graduate teaching.
Sir, I just now read out to you section 7 of the
Delhi University Act. Under this, it is the
power of the Academic Council, and it would
therefore not be proper for this House to give
any directive in the matter because this House
has deliberately approved of this Bill and has
given an academic autonomy to the
University, and I do not think that there is any
intention in any section of the House to take
away the academic auto-



161 Delhi University

nomy of the University. But, Sir, at the same
time I have had the occasion to discuss this
matter with my colleagues in the University of
Delhi. I know their mind. I know the mind of
the Vice-Chancellor, and the mind of the Pro-
Vice-Chancellor, and 1 entirely agree with
their thinking that they are anxious not only
that the participation of college teachers in
post-graduate teaching should continue, but
that it should increase. Therefore, Sir, there is,
if I may venture to make this statement on
behalf of the academic head of the University-
-because the Vice-Chancellor is not meiely the
Executive but he is also the academic head of
the University and I am sure he is reflecting
the sentiments of the Academic Council—
every intention of involving more college
teachers with post-graduate teaching and
research work of the University.

Sir, there are two oth.-r aspects of this
problem to which I may mak a b'ef reference;
that is to say, that in the professional feculties,
v/z. Medicine, Technology, Music and Fine
Arts, it enables ihe University to set up
autonomous colleges, hjow there is a lettle bit
of apprehension even on this score. Therefore,
Sir, I am, with your permission, moving an
amendment that no college will be declared to
be an autonomous college without having
obtained its approval in a manner prescribed
by the Academic Council, so that there can be
no fear that this is going to create a difficult
situation.

Sir, the last point which I wish to place for
your consideration is the change in the
procedure for making statutes. Sir, till now
statutes were made by the Executive Council
with the concurrence of the Court. In the case
of other Central Universities—Jawahar-lal
Nehru University, Aligarh Muslim University,
Viswa Bharati, Banaras Hindu University—
this House had changed the procedure and had
stated tha: the Court should not have any
power in regard to statute making, This is also
the recommendation of the Gajendragadkar
Committee. But in view of the fact that certain
apprehensions had been expressed, I have
ventured to place an amendment before the
House which will make it absolutely clear, and
would not leave it merely to conventions, that
whatever academic matters are, in those
academic matters no statute will be added or
amended or deleted without the cancurr-
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ence of the Academic Council, and of course
the concurrence of the Visitor. That is ihe
constant factor. So there is no question of
making anything new about it. What in fict has
happened as a result of these discussions and
deliberations is that instead of the Executive
Council taking concurrence of the court in all
academic matters, the Executive Council will
be taking the concurrence of the Academic
Council before making, adding to or amending
any of the Statutes.

I have just seen an amendment which the
hon. Member, Shri Bhupesh Gupta, has given
notice of. That is to say, he has, I think, added:
the emoluments and the terms and conditions
of service of the teachers of the University,
and the condftions of recognition of teachers
of the college institutions as teachers of the
University. [ think these are the two new
points which the hon, Member, Shri Bhupesh
Gupta, has added. I have no hesitation in
accepting them. I will make one submission as
to why I did not myself move that. That is
because in the existing Act, Statutes and
Ordinances the emoluments and terms and
conditions are prescribed by Ordinances. In
Aligarh, this hon. House has agreed that the
basic terms and conditions should come and
form a part of the Statute, Therefore, I am only
making an explanation why I did not do it
myself, but I will be very happy indeed to
accept these two additional points.

SHRI BHUPESH GUPTA (West Bengal)
: These two amendments of mine plus the
other amendments.

PROF. S. NURUL HASAN : That is what
I say.

SHRI N. G. GORAY : It is coincidence
that all the amendments appear like that.

PROP. S. NURUL HASAN : Sir, the
basic intention is clear. The basic intention is
that in all academic matters the Academic
Council should concur with any proposal for
amending Statutes. That I think is the basic
principle which the AcaUemic Council had
recommended to the Government for accep-
tance. I had attempted to interpret it with the
help of the law officers of the Government and
to translate it into a legal language. Now, I am
grateful to the hon.
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Member, Shri Bhupesh Gupta, I am prepared
to accept it because it conforms to the basic
principles that the Statutes which have a direct
bearing on the academic functioning of the
University should not be amended, added to or
deleted by the Executive Council without
obtaining the concurrence of the Academic
Council.

Finally, Sir, I would like to make only one
more submission and that is that while I
commend this Bill and the amendments about
which I have spoken to this House for its
acceptance and fcr passing, [ would like to say
that the Vice. Chancellor has said that he is not
going to close the doors of for negotiations
that whatever steps he has taken are taken but
he would be prepared to wait for further
discussions with the representatives of the
teachers and he would continue with his
efforts to evolve a consensus and he would not
like to take any hasty steps, so that if as a
result of these discussions it becomes
necessary to make amendments to the Statutes
already framed then the Academic Council
and the Executive Council would make such
amendments and I would only submit that I
shall try my best to advise the Visitor that if
these amendments . . .

A AT SanE wE (3T 93
I WA, FATYN F1 9T 3 | TH
auyg 717 f& g@r S we8 fAw wv am
gz idqiegvg 2 f& arw saev
arga - gz %9 ¢ fF gwrwr FTEmAr @
AF ¥ YT geqeEt 7 gy wevg wwfEr
av 419 H1F F74 & fen A1v F1 W
F1E quigT 7 AT 2, AT AAGHET &)
#=1g 97 7€ §9gA FI91 2 A T A
T gug 741 9ifzo a9m7 39 & & @
72 ¥ aren wfamv ag Fg @&

#t gq awmafa : &% 2, sm e
afawr | ag &7 gz % T A 2

STo QHo q&® gaA : WIEY 1, WJI
& soat awwid § wrama @1 Wi oar |
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# g oar g1 amwfewg awwar )
AT &F1FH, HLT FAH F T4 47 7@ AT
fr & 2z 21@ 7oar &% | @@ aAifaw
2199 7 494 219 § Hfeqaqr w@r § ez
FA ® ) I sAfEA FIIT A US
g1y g5 frar g s 7t av sdzgzx
F1 a2 1 AwEE 2 ogAH  gArfuafza

-

gAvafady #1 feaidz saqrfedia =t o

=Y AT 9arF g w7 T 9fog
F1 AT 754 fwar 2 5@ 0 wd AfaArs
AT v

Ste Qo A% FAA : IEH TEAFHZ F

aifadrsr va 7 afrawgi g ?
s ATTEY AWTE WEY ¢ FEOAOA

qE

Slo QR o AHE FEA H{ AT FEFAEAT
Fgm & a7 oF a1 7w w1 o9z 7
AT OF A1 I Ug F A1 § aw wE F
fes Farz g 1 &rT A 7Y AT g AT
qv, @fFa 39 97 41 @rfaT |

1 AriaT g\ wE o @i fae-
frareq #t A feoddz aqmn
AT g ?

ot 3q aamfa : g FEF aa F oo
faw qv, 309 7z ard am 57 “ifsoar

Sito Qo AEW g : HAITFET 7 AL
FEAT | 5q qreeAT § T fEReAT A7 wnA
¥ 7z 7€t g 5 gz Fifae

&} ATYTAT 9@ WEY C HAET A9 F
A17 qZ4 F1 3T A€Ld T WA F o=
¥ 9gw £1 WA )

Sto qo Fed gAF : & &1 awwar
g fr o9 oY 9gd4 ) o7& 2

Anyway, I request that the House may be
pleased to take into consideration the



165 Delhi University

Bill further to amend the Delhi University
Act, 1922.

The question was proposed.

ot qam feRi (3ET wEw)
I gEIZE, A8 W1 fagaw wadg
forar w1 ot § o fear 3, otew, #md
Haraga ez & @ o9 1 2 o
gfesw 7 a9 [ m afq #1w £, waw
ag fyaar sdafms ag fagas aw
war, ¥ w2t A% FrEEEA g, mag & w5l
faaas fEdy 2= gavaal # ar mifemiz
¥ AT FZ1A1T g A7 9T £ 1 A,
% &Y 7z anfedeq ma gar faeet afa-
afadt S uqifauos 7 za% fa=rs
UF ANMET A1 AT FIE AT IR
gTaie 47 | THH wF ag fw Are-
[EAT 7 AR oeniq o, foar A&
oY q A1 gaEl osAIE faar, wOv gz qma
it 721 2 5 uw oaifaoo fsad 3,300
F #99 Ay g, 2R gZEaw &1 21
st g1, Ik A Y gEAe &),
8 ariya w1 swa fagrer Ay 70 sfaar
gfrars ot gaFr ar @1 w1 sww
frgma arer & ar afqafady a=z 2 ar #ré
geaw 2. owa, FAr & WY &
qUTAM ATZT 7 FET AT WAAT wAT
g g feag afede & qw §
ARl 2, g A1 N T AT A AEAE P
fr wafam & wws ® ft wifedsm
€50 FYA AV ATAVAFAT G qAARZT T |
qE FI AT WFT AT qvg AE q@ A
aragt & aaifs § az @17 swar § fe
wifeda #fn maz vadtiz w1 § Fiedre-
gu #, wfwa star f5 amd 94 S
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urE HrEaFeE & guH foar g
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"The question of reorganisation of the
Delhi  University has been under
consideration for quite some time."

7 7N eI ag 2 fooam, A
wR Amgam as @ A F i o
aize faa fondseany & gwrg
FATAT SITAAT | A1 A I &1 UF  SHIT
Gau @1 4t gz am of agg wq &
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¥zw &, T o ww At fF gad 48
FAAS & AT A iy g7 wrAa 2 v g
are ogdwa F q47 Wy 4y 2, W
giar & @ aae ag Aar g F oaw
IaFT fFE avz § §219 1 |
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I A1 ATH ATHAFC A A 41 Rz
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afrafadt =1 $21q $7wT w3y 2w
are sl &1 fefafwn 21 sroan, geife
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TR

& oF atT AT FEgAr TEATE F
Fae A1 AEAT F AATAT A17 AT A
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FATE 9T AT FY W g wAT W 7 f
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o7 F A3TAz A M A7 9097 K A0
z, wzi a% fr w177 sifgs &1 ara @
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[ =t 7am froe]
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F1 799 ¢ f aqa anfeds aga & o
Az wiverar # €37 Frar

W a1 oavifee # 5 ger 4,
fasadt gfgafazt &Yad oafaoma 27
AT, FeEiA Y @aT 9z T Fd A
Fezeq frar 2 0 gar fas dla-=rz
S1EH 9% § -

"To introduce major-long-term changes
in the structure of the University through
Ordinances—Ordinances only is the latest
style adopted by the Government of India,
the State Ghvern-ments and various
University authorities. This style is best
suited to those who are determined to
disregard public opinion or opposed to
open discussions. The DUTA eondomns
this style specially for its undemocaatic

nature."

The manner in which the decision
regarding the promulgation of the
ordinance seems to have been taken is

equally regrettab'e.

Araq, oF ag K atc Fgar g
wAd A o ¥ gT W, THFTEFL
FHEY A1 frdvd oy 3w Az 7w
Frar 2, ag Y =39 39% faaazd & a¢
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oF frava o1 21
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qT FAUZT FHGAT | ArEF-AHAT A W
dt ow aaa R R 1 4 aro &t #AI9R
wzedve faar &% qar § 917 4 araa 51
ATGA-ATHAT Fgd § qI7 #2ahz 7 .

"As one who has taught in Delhi
University for over thirty years, I would
wish to solve the problems of the
University through direct consultation
with my colleagues. In view of the
complications that have arisen, I feel that
the interest of the University would be
best served if the entire question of
governance was studied afresh by the
academic community of the Delhi
University with a view to formulating and

recommending changes in the law
governing the working of the University."

ag FE 4 ATIE F F77 | 949 UF ATH
srasr faw Gfeew 2 gr3a & seav, fama
HOAT 2 WA AW &IAT 9T 2
oF FYF A1 @19 Fa § fam w@yw aa-
argae 3t faT a9z w3 g R afe
Fifeadoen 43181 7% 2 rafon 73 qxe
H gaF1 wAqIAl €9 |ia qT f3|rz §70
arfg | <7, gt FE, TWF qw IAT
nF FWMT AATE 26 ariE &1 famE
339 Far 2 :

"The Vice-Chancellor added that n
further steps would be taken to impk
ment the Statutes in connection wit the
College Counc'ls."

At waT ¥ wrEgEw el
AT AN @ oz W9 O’ oFar ww
gem f&  wzgEw ST A@A W oEW
FIH  FHaw  FA5 FEE AL H g
q4ZT TH &7 | OF a5 A9 g0 § T
9 vyl 41 fi efsdew amgw
%% ATEH-AFHET g4 F &9 %9
¥ F1 LTI AGT W | T On
wiew fa gafan & & o s
dar Z1a1 & 1 (Time bill ring) Fver 21
difsru, aga g e %5 2 ) g 2
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[+ 7a= fFm? |

AEY ' famd 99 Fardy a8 | A e,
arza-aAET S F ag uw aian fefee
2 3z 7te vgr & wA-A YT IEE O
fafrzzt areza vz <8 &, ugwaq fafas
Az vE & ) ITH WA gH FATAT W FrIA
# fr gw A 23w o7 wrow ozfaleza
Fifam a0F @1 72 & | ATTH-AHIT
zay wezee #1310 faw TEET F fEmr an)
gud &1 fam 9gar sl # a7 fear un )

qNT AT HYT ArZA-AEAT?, 4]
frer # T w77 F A1 wg wré wafy
74 3\ SfFT 95q a7 IBAT § Wi A
amar 2 & srzg-areger 91 FEAr 2
a1 &1 gzt 97 fe2r &7 faar sar 3
T TAar & wga # fwomw syt o

T 41 fA@ge 7q @177 | Keep some
identity of your own also. That is what
1 want,

AN, TAE ATZ A AT FEAT § A7
az & fw ga@ @w a8 5 a1 o wivede
o feo & fass1 a9 wia w99, SEd
feafa w19t ars g1 et &, 9%y @i
e <ior & ag 481 *1 7€l 1@ a2
A1 & 7z wga Wz g 5 S Sifae
FAE AT 7 &, IAH AT FT GIT T§
ar & =7 Fifasa & a0 FIS9T F1 997
qvEl Y 9 @ A% &l gEa-araet
717 viefaw #ifas & 9T o o9 a9y
TET 2 4z 91T F7 E1 T HT S g
gfagqua a1 faw 2, sad sft 7 917
a1 ATTHT 39 AT H syzfEgr 9r)

az At wgwr qar 2 fF ow oawg
FAZ &1 41 vy oy Fr e Fifaa aarg
i, §ezo ar gefafasd fza wifas aard
T A gy wgar § B fafaex
ATEE T q19 w1 uarw & fr & 5w
g fhafer gt § ol elafedz ad g
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zA Fifa=l # i afwn g, S9%T uF fTed
¥ g7 @ v A oF A & @ freg
fpar st 3T @z Zmy stew B forer aegs
Ffon & alfuew gd af A =g g
=A% G191 Q97 &1 7@ & A0 A4 W7 F
A A & wumn § 7 oz Ay Foard
i gwwr fec & avar =ifzo oz 3aar
Tifz

ag ara Wt 7y & fw e & afaar
A9 AT OF AT AFAFT & J9-91T
quzg-arga7 341 7o § 1 adl areAg
e adr safadra

Sito Qfo 759 WA : ATLH-HIHAT H]
AXEATE FAT3T @ |

ot 7w s : 52 sarar

Sto OWe AFW EEA @ 3IAST AL
qaeATE & A1 91 ATLH-AFT 41 |

o Aaw e« azegE [UEd w1
aaenz a8 g 91 5 usdwd waE 17 )

So U¥o qFA AR : UEHWA WAl
41 q2THE FEE

of wam e A K a7 w7 @
ar f a7 &@ @eg w1 ovEEy ¥ gadr
a1 § 7z g AW g 5 gAEtad
areza wfana § ag ama w8 ot 5 7w
Frow Fifaea §1 ararr 71 feem w2
AT oY argF-ATAAT & A ovsiEg-
fr Y A o & qwwT w@ av, A A
ag @ A4 Awg war fraEd faawa
12 7 WL OF A FST F) 0F FHAS
g awdt ¥ oA fex gw avg & Aiw
ar fta Fo wifaa st 21 g § 9
T wi ag g R o Am ey
arEw-ArETd § Gy, ST ared-
AEFGT G AEAT | A F |qgar 2w oo
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™ ogrr ¥ @i #ifmfEy amm
fegr &7 @fST ) g7 @18 & sm
2 a1 fA FAT e A qr3r T
ugd & a1 fe7 9 § sqray dwan e
&1 Agl BT Fifga

FoF 919 7z 9¢ A% FT AT
=izl g & 98 d991 & arg o gaadt
2, FrzTvET gagdl &, afvw 3w W
Qe UE1ZgE 2 9 YA AR AEr
FrfgmamE wrwEar g B ows @1
HET T FIRAT § weae a7 74 21 W@
2 wis el § fgar gzary o Ay
F nzaaferT F #1251 q7rg A 5
dior aft 31 98 2 IE owmoa| A
ot guaY 41 & 5 dom a oRdifady
w1 fawga 9% oo &< famr sdr ) ew
aifizuT ¥ spiw zfozar devwa o 7
731 & A% fvsly F1 gz & v § fawar
TE &1 & 92 fageT Fuar wgar g fw
ST A% FIAAGT ¥ oAAE@ F, AT ASHA
Fararfom 5, @ amm # gEiw §
fr 3a% a==i #1 qzv gAFaa fay,
Tzt 9% grav =9 71, 27 fefeafma 8y,
g7 w2 @1 osiw Az s faedtsw
gAtafast § v emar 48 @ AF
ae 2

sind, § 0 @ & aFd 9%
FTZAT § AT THHT & | oF AT A9,
s gt Temifwas e g & 39% agd
[ owreHz Wiy § T IAN OH OOF A
Tar g i —

"In the fight over the college councils, no
body is concerned with the damage being
done to higher education. At least 15
colleges of Delhi University function in
inadequate buildings, lackin? libraries and
even common rooms. Nobody has thought
how the students in these colleges will
ever be able to gain adequate facilities.
Nobody has launched
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any agitation to demand improvement in
posi-graduate teaching.

sifas % & ag a1 wgar |vgan g fr
st gzt oFRdifarm q afm a1 g, @

FAY quiFAT qEA £ |

"This was only a temporary phase and
the university community has the strength
to solve all the problems in such a manner
that the moral ethical and academic
standards are upheld, maintainced and
improved."

¥ gawy @iz g £ ooF A §
g Fgar wrgar g fe 5 zad gar e
a1 ifear dtma as FAES g
Fiawg W gai feeam &AW, ag w79,
a7 3 AT A9 EHT qrEAl 7 qwT A
Fgr fr faeelt givafady & gexv grdoes
q =@ g W7 18 92 731 3o 1o § 24
ge2 F| grar 2, ar are gfear fAse
FIAT TEEIHTT FRT AT A3 T AT
F feugas 57 5 w, 13z $few damm
q % g1 g gAvafatzai #, S 3f-
fadts s uswaT # o7 f9aA i
A g T Aifaen 97 sgar {wa ar
oFsl Fatz w4 %€ afz wEdg g
AEET IH 419 FT AvAET 3 R oag A
#ifae & | 1tis not the last word, but
only a new experiment. w1 fF FzTA-
SIFgAT 9 F@I g @l & ammar
5 zo mmmddme A FaT gram
I A A wE g /g | A gEE
¥ Arg & gaHr ANGT &7 F )

DR. VIDYA PRAKASH DUTT
(Nominated) : Mr. Deputy Chairman, Sir, I
have been a teacher for most of my life and
today also 1 speak as a teacher. I am sure that
all the hon. Members of this House will agree
that educational institutions all over the
country and certainly in our country face a
crisis and that
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it will be our ability to provide the answers to
the new problems and the new challenges that
we are facing that will determine the fate of
our universities. I should like to call the
attention of the hon, Members to the situation
that the Delhi University is facing. I do not
know how many hon. Members have stopped
to think as to what is happening to the Delhi
University, what has been happening at the
Ddhi University for the last five or six years.
Sir, most of us will agree that the Delhi
University had  achieved, considerable
distinction in this country, that the academic
standards of the Delhi University have been
reasonably high, that the examinations of the
Delhi University are held on time and the
results are declared on time, which is probably
not the case with a large number of universities
in this country. In other words, the Delhi
University has managed to preserve certain
standards both of education and contact—
internal contact in its day-to-day operations.
But what is happening at the Delhi University
today and what is the situation with regard to
the Delhi University during the last some years
? If I may be allowed to give some figures to
the houourable House, then you will realise
what has happened to the Delhi University.

Mr.Deputy Chairman, the Delhi University
was established with a view to an intake
capacity of only about 1,000 students and last
year there were 7,000 students who took the
examinations of the Delhi University. If I may
give some comparative figures in 1961-62 there
were only 17,000 under-graduate students, last
year there were 84,000 under-graduates. In|
1961-62 there were 4,000 post-graduate
students and in 1971-72 there were 10,000
post-graduates. You can see the d fference, the
expansion that is taking place in the Delhi
University. Last year there were 65,000
students in the so-called regular colleges of the
Delhi University. And there were 14,000
Corresponding course students. There were
3,000 students in the non-collegiate women'g
education Board. There were 15,000 students
in the private external side. All told there were
97,000 students on rolls of the Delhi
University last year. And this year there
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will be at least 1,10,000 students on the rolls of
the Delhi University. The only fact that I am
happy to report about is that in 1961-62 the
proportion between male students and female
students was 186 male students to 100 female
students. In 1971-72 it was only 116 male
students to 100 female students. And if this
trend continues, then happily I can report that
the Delhi University will soon become a girls'
University and probably will be a healthier
place. But all the same, Sir, these figures speak
for themselves, the phenomenal expansion that
is taking place in our educaion, in the Delhi
University. What is more, this phenomenal
expansion is taking place at the under-graduate
level. The share of postgraduate students in the
total number of students in 1961-62 was about
22 per cent. Today the share is only 11 per
cent, nearly half. That means ail the expansion
that is taking place is really taking place at the
under-graduate level and, therefore, at the
college level.

Now, Sir, in my very humble opinion as a
teacher, there are three communities in any
University—the students, the teachers and the
karmacharis. And all these three have to join
together in a common endeavour to take the
University forward. But if I may submit to this
honourable House and I may submit to my own
fellow teachers and colleagues, the University,
above all, and fundamentally is for the
students. The student is the centre for all the
activities or should be the centre for all the
activities of any University. And there should
be a certain relationship between the teacher
and the taught. There must be a certain
communication between the teacher and the
taught. There must be some kind of a personal
equation between those who go to get
knowledge and those whose business it is to
impart knowledge. In fact, Mr. Deputy
Chairman, Sir, when that relationship between
teachers and the students is destroyed, then that
University ceases to exist in any meaningful
manner. 1 should ask this question from those
people who have been asking various
questions: What kind of personal relationship,
what kind of personal equations, what kind of
relationship between the teachers and students
can exist in a University which has about a
lakh students, 4,000 teachers and probably, an
equal nember of karmacharis.
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Obviously, what you are left with is the present
system of tho Delhi Uhiv;rsily in the last few
years. By system I mean the actual situation of
centralisation of re  ponsi-bility to
federalisation of power. That is to say, the
responsibility is all concentrated in one office.
The Vice-Chancellor's power is shared by
various levels, the colleges and various other
levels.

SHRI BHUPESH GUPTA : What is the
function of a Pro-Vice-Chancellor ?

DR. VIDYA PRAKASH DUTT : He
enjoys only that power which is delegated.

AN HON. MEMBER : Just like an M. P.

DR. VIDYA PRAKASH DUTT : He
enjoys independent power here. But that is
outside the purview ofan office.

So, Sir, my submission to the h n.
Members is that unless we restore that personal
relationship between teachers and the taught,
between the students and the teachers, it will
not be possible for us to solve the problems of
present-day education. Obviously, therefore, if
you want to restore that kind of relationship, if
you want to solve the problems of to-day, then
there must be decentralisation—
decentralisation of power and decentralisation
of responsibility. Sir, I am reminded of a
recent incident in a college which is at least
about 15 miles from the University campus.
One Laboratory Assistant was dismissed by
that college. The University is neither the
hiring authority nor the firing authority, It is
the Governing Body of that college which is
the hiring and firing authority. But
immediately the impact was felt on the
University and the University was closed for a
day and might have been closed for a longer
time but for the intervention of various people.
Therefore. I think the whole rationale of what
is being tried to be done is to bring about
administrative decentralisation and beyond that
also to restore a certain kind of personal
relationship between the teacher and the taught
which can only be done as local units. After
all, what are we trying to do ? What has the
Delhi University attempted to do ? We wanted
involvement of teachers, students and
karmacharis. We wanted participation.
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We wanted deinocratisation, In fact, Sir, If 1
may bt a little immodest, I will say that there
has been more participation in the last year and
a half than in all the years put together in the
D1hi University. B.it :he question arises : How
do you have parti .-ipition at a level where
there are 4,000 teachers and 65,000 students ?
What kind of participation can take place ?
.Obviously, any meaningful pirticipation which
has to take place can only take place if we take
power and responsibility to the local unit. And
this was the rationale of what we were trying to
do. The college Councils were obviously as a
step  for  administrative  reorganisation,
adminisirative decentralisarion, which would
bring the University administration closer to the
colleges, to the students, to the teachers, to the
karmacharis, so that there could be a better
involvement, a more meaningful involvement.
As you read the statutes about College
Councils, you will find that the College
Councils, have representatives of teachers,
representatives of Principals, and some
outstanding educationists, but absolutely no
representative of the Govern-ning Body in the
College Councils. There is not a > ingle
representative of the Governing Body in the
College Councils Therefore, obviously the idea
was to increase the level of participation of the
teachers and of other sections in a college. In
fact, we had thought, and if I may quote from
the Vice-Chancellor's letter to the Minister of
Education. . . .

SHRI BHUPESH GUPTA : Do you know
something about Mr. V. V. John ?

DR. VIDYA PRAKASH DUTT : No, I am
not talking of Mr. V. V. John. I am talking of
what we had envisaged and what the Vice-
Chancellor had written to the Minister of
Education. The Vice-Chancel lor said:

"I suggest that we immediately create,
well before the commencement of the new
academic session, two or three College
Councils which might look after groups of
colleges. The plan is that in each cluster of
colleges, we pool our resources to arrange
for co-operative teaching at the Honours
level, provide adequate library, laboratory,
sports and other facilities by involving the
teachers
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and students in a direct, meaningful

n

way.

That was the rationale. In fact, it is not only
not to scuttle post-gradute co-operative
teaching at that level, but it was to extend that
principle, the principle of cooperative
postgraduate teaching, to undergraduate co-
operative teaching. It was with that view that
the College Councils were envisaged to be
established, with a view to bringing the
teacher? and the students together at one local
unit so that they could resolve their problems,
with a view to pooling the resources, with a
view to providing better facilities and with a
view to resolving the problems at the local
level. Now it has been suggested by my senior
colleague, Shri Nawal Kishore, that because of
the amendments that we have brought, it is
therefore, and it means that we probably have
made many mistakes. There were mapy th'ngs
that needed to be corrected First of all, I think
all the amendment that have been brought
forward are with a view to clarifying the
position, with a view to allaying the
apprehensions that have arisen which in our
view were not correct, not reasonable. We
thought that we should completely clear the
position. Secondly, I am even willing to accept
the argument that may be, there is a lacuna
here, or, may be, there is a lacuna there, may
be, we have made mistakes here or we have
made mistakes there, because after all, it is a
new thing, it is being experimented upon and
it is possible some mistakes may be made. . .

SHRI NAWAL KISHORE : The whole tl
ing has been done in haste. That is what I said.

DR. VIDYA PRAKASH DUTT : Well,
haste is a relative concept. In the situation
which I have described earlier where there are
a hundred thousand students at your hand,
where there is a phenomenal expansion which
has taken place, there haste becomes a relative
term. So what I was saying was [ am willing
even to accept that mistakes can be made. But
that does not alter the basic rationale of what
we are trying to do. [ am very happy with
your
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suggestion that we slould review the position
after six month.".  Certainly we should review
the position after six months or even earlier.
We should try to find out better and better
ways of doing these things. I do not have
to repeat what the honourable Minister said.
He has in  fact dealt very comprehensively
with the whole issue and you will see that
asuiance after assurance has been given on
the floor of the House and in the Academic
Council by the Vice-Chancellor, by mvse f
and by all the others who have been involved
in this process that there is absolutely no
question of delinking that we want to
strengthen  the present structure of the Delhi
University, that there is no  question  of
changing the status and the shape of the Del.ii
Unversity or changing their condition!  of
service, but that what we are trying to do is
something which we hope will improve the
academic life  of the Delhi University and
tone u? the academic administration. In fact,
as probably some Members here know, I first
made the suggestion at a meeting we had
with  the teachers' rcpresentat ves that I am
prepared to recommend to the Vice-
Chancellor and the Vice-Chancellor was
willing to agree to the suggestion that even if
there are some more apprehensions left, let us
continue to discuss the issue anc in  the
meantime  we shell not take any further
step; we have taken one step and we will
keep at that. Let us discu.s and let us see if we
can find an answer to the e Problems. Now
it has been said by some ftiends, "Well, if
that is so, then why den't you withdraw
the the Bill ?" Now, we do not withdraw the
Bill precisely because of what the Vice-
Chancellor and I said at that meeting that we
cannot pre-empt he issue,  If you withdraw
the Bill today, then you are-pre-empting the
issue, because the College Councils are
created; the appointments of Chairmen that
you have made vvill have to be terminated,
then the whole issue in fact is back from
where it started in June. Therefore, we.said
instead of pre-empting the issue we would like
to be convinced that what we are doing is
wrong; and so, let wus discuss these things
more. We also suggested, all right, even
before the Bill is finally formally put before the
House, if you have alternative suggestions to
give us, please put them before us and let
us consider these issues. It has been reported
that there was another report of a committee
that was established
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by thi Delhi University. Well, that report
called for a central administration council.
Now, a central administration council u ider
the Vice-Chancellor in fact increases all the
problems that we are trying to resolve; th.it in
fact centralises, not decentralises. Our
objective has been to get decentralisation, not
centralisation. But this proposal would have
centralised, it would have changed the
character of the Delhi University from that of a
federal University to a unitary University.
We wint to retain the present character of the
Delhi University. A question has also been
raised about the cooperative post-graduate
education.Sir, as I said, I am ateacher and I am
essentially with teachers on all issues. After
all, I an sure the hon. Members will agree that
from our side there had been the minimum
number of statements and minimum number of
press interviews and briefings to the press. In
fact we have been consisteitly refusing to
meet the pr’'ss because we did not want any
misunderstanding to take place and we did not
want that there should be confrontation
between teachers and teachers in the
university. I, for one, am fully in favour of the
co-operative postgraduate educational system
of Delhi university. This co-operative post-
graduate educational system cannot, however,
be achieved by stopping the recruitment of
hyh-level. teach-TS at the Delhi university. It
cannot also be achieved by raising a new kind
of apprehension among the university
appointed teachers that the department may be
dominated by college teachers. We have to
find a fine balance. I suggest that

under the present system of education as it is
developing now where more and more
optional papers are offered at the post-
graduate level there is little danger of college
teachers being totally excluded from post-
graduate education. I think there is lot of
scope for them. I said to the teachers and I
repeat it here that the main thing on which
they should struggle is something else. I told
them that the College Council is not a horse
which needs

to be flogged or beaten mercilessly. The real
problem that faces them is two-fold. One is
the question of manner of representation pf
teachers in the vautous bodies of the
university. They shold concentrarte on how
to get teacher representation and in
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what manner in the various bodies. We are all
with them on this issue. The second thing on
which they should concentrate is on how to
strengthen the post-graduate co-operative
educational system. These, I told them, are the
two issues on which they shou d struggle. But I
should like to know what has the post graduate
co-operative education to do with the College
Council. After all the College Councils neither
promote nor demote post-graduate co-
operative educational system. Post-graduate
cooperative education exists independently
whether colleges are there or whether they are
not there. Therefore, finally r should like to
make an appeal to the Members of the House
and ‘o my fellow teachers that nobody should
do anything so as to create in this university
confrontation between a teacher and a teacher.
Nobody wants that. Nobody also wants that
teaching or life in the university should be
paralysed. Therefore, the entire university
community should sit together and study the
various problems facing them. But the moral
authority and position of Vice-Chancellor
should not be disturbed. Finally, this question
must be divorced from politics. I am sorry to
say that. But as an educationist I have to say
that. . .

SHRI BHUPESH GUPTA : That is the
usual thing. But the trouble is that Vice-
Chancellor after Vice Chancellor comes to
Lok Sabha and Rajya Sabha—the centre of
politics.

DR. VIDY\ PRAKASH DUTT : I am sure
all the hon. Membsrs understand what I mean.
What I mean is that this question should be
taken out of the purview of the cold war of
political parties. It should be isolated from
what I would call the chilly blast of narrow
sectional interests—whether they are political
parties or other similar groups. Delhi
University should not become the cockpit of
group rivalry. Let us not damage and destroy
an institution which is fairly fine as it exists.
And, Sir, let us not be crushed and let not the
University of Delhi be crushed under the
pressure of its own weight which would
happen unless you bring about some kind of
decentralisation and some kind of democratic
decentralisation. Therefore, I suggest that the
problems of the Delhi University should be
viewed totally in the academic
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milieu and in the academic context and if we
do so, I am sure, we will find the answer.
Thark you, Sir.

MR. DEPUTY-CHAIRMAN ; Yes, Mr.
Thillai Villalan.

SHRI BHUPESH GUPTA : Sir, just a
minute. What politics is it that the Delhi
University should stop the study of the
Russian History having promised the students
that it wou'd be continued at the pcst-graduate
level ?

MR. DEPUTY-CHAIRMAN Mr.
Bhupesh Gupta, please sit down. This is not
Question Hour.

SHRI BHUPESH GUPTA : I am asking
the Pro-Vice-Chancellor because he gave the
assurance to the students.

SHRI THILLAI VILLALAN (Tamil
Nadu) : Mr. Deputy Chairman, Sir, today we
are  discussing the Delhi  University
(Amendment) Bill and also the motion moved
by Shri Lai K. Advani disapproving the
Ordinance. I will confine myself to the exact
provisions of the Bill and also the Statement
of Objects and Reasons. Sir, my approach is
entirely different from the approach of the
Members who spoke just now. I would like to
request the honourable Members to excuse me
for repeating ceitain lines from the
Statement of Objects and Reasons.

First of all, Sir, the Bill is intended for
reorganising the Delhi University. My humble
submission would be that reorganisation of a
University is not a small thing and it cannot
be done by an amendment Bill. It is a very big
work and it can be done only by a
comprehensive Bill after a very long
discussion by committees, by experts and by
educationists. Further, Sir, at the request of the
Education Ministry, a committee has been
appointed to go into the question of
reorganising the University as a whole taking
all the problems concerning the administration
of the University into account.
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Here, Sir, our honourable Minister has taken
only one aspec:. He has stated that the
committee has gone into the various problems
including the problem of the relationship
belween the University and the Colleges. Sir, if
I may say—it will be correct and also it will be
relevant — that it is like the problem of
relationship between the Centre and the States
in our Constitution, because there is a warring
attempt at gaining more powers by the States.
There is this tendency p-evailing in the States
and at the same tim~, there is a tendency of
concentrating powers in the Centre. So, Sir,
this is a very bij; problem. But our Minister
has attempted to rectify that through a small
amendment Bill.

SHRI N. G. GORAY : He is only giving
more powers.

SHRI THILLAI V ILL AN : I will come
to that.

Now, Sir, they wait to give autonomy to
the Colleges and decentralise all powers. So,
this will lead to the other path also. Further,
Sir, the Committee has recommended strongly
two ' aspects. One is the concept of
autonomcus colleges and the other is
decentralisation of administration. Here, for
this purpose, the Bill attempts, through five
provisiois, to empower the University to set up
o le or more College Councils.

Another is to empower the Executive
Council of the University, instead of the Court,
to make new or additional statutes or amend
the existing . statutes with the approval of the
Visitor of the University. Sir, my humble
submission is that this is definitely a hasty
attempt. As correctly pointed out by Shri Lai
K. Advani, everything cannot be done by
ordinances. Ordinances should be used
sparingly only when there is an emergency cr
when the matter becomes imminent.
Reorganizing a University is not ah emergency
work. It cannot be done within a month or two.
The ordinance is a tool which can be used at
the time of emergency. It is not at all necessary
to use it here. We all know, Sir : No Haste, No
V/aste. That is the proverb which was previlent
in our country.
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I am for quick implementation, but not hasty
implementation of any recommendation. Sir,
here from the very moment of introducing the
Bill and up to this lime, if we take it up step by
step, we find how the Government is hasty in
bringing this Bill and push through this Bill.

As they introduced the Bill here, consi-
deration of the Bill was postponed. Then the
Minister introduced the Bill and comes forward
with amendments—amendments which are
very material. This Bill itself is an amendment
to the “arent Act. To that amending Bill he has
come forward with so many amendments
which are very vital, which are of far-reaching
character I am not going into the question of
reconstructing the administrative set-up of the
University. This is entirely a different problem.
I am not going into that. The original Bill is for
reconstru:  ting the basic, fundamental
administration of the University. The
amendments now brought by the Minister are
basically for changing the character of the Bill
itself. If one goes through the amendments,
one finds that the Government is hasty; like the
pendulum it goes here and there. If you read
the original Bill, section 2(9A) says :

"to declare colleges conducting courses
of study in the Faculties of Medicine.
Technology, Music or Fine Arts, as
autonomous colleges."

This is the original amending Bill. Now the
Minister wants to introduce "to declare, with
the consent of the colleges...". Now, Sir, first
they want to arm themselves with so many
powers. Then they wmt to appease the
opposition. Now they come to the original
stand. What happened to the Academic
Council earlier ? vVhy did you forget the
Academic Council earlier? By this amendment
you want to implement the recommendations
of the Committee . . .

SHRI M. P. SHUKLA (Madhya Pradesh)
. Sir, the hon Member should face the Chair,
and not the House . .

(Interruptions)

SHRI THILLAI VILLALAN I am
making by submissions through the Chair, Sir.
Of course, I want to see the Minister
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because he is responsible . . .
(Interruptions)

Sir, the Government has made a cate-
gorical statement that the Government's
intension is not for changing the fundamental
and original character of the administration of
the University. But by this amendment you
have taken the powers from the Academic
Council. Now you come forward and say,
"with the consent of the colleges . . .".

PROF. S. NURAL HASAN : Sir, on a
point of clarification. Perhaps it has slipped
from the memory of the hon. Member that the
original Act said that statutes could be framed
by the Executive Council with the concurrence
of the Court. Now the intention was to take the
power away from the Court. There was no
intention at any stage to take any power away
from the Academic Council. In fact this is
what we seek to introduce.

SHRI THILLAI VILLALAN : No, Sir, I
am not talking about the Court and the
Academic Council. Now I am speaking about
the declaration of a particular college as an
autonomous body. You want the power to
declare yourself without consulting the
colleges first. That is in the original Bill. Now
with your amendment you want to add "with
the consent of the colleges". You leave the
States and you want the powers for the Centre.
That is a typical way of taking powers from the
colleges.

PROF. S. NURUL HASAN : I am sorry,
Sir, the hon. Member is as worried as he is
about Centre-State relationship.

SHRI THILLAI VILLAL N : No, no, no.

PROF. S. NURUL HASAN : May I draw
the hon. Member's attention to section 3 ?
Section 3 does not give the power to
Government; it gives to the university.

SHRI THILLAI VILLALAN : I am not
worried about that. Simply for comparison I
have mentioned. On; pagt 2....

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Your last point.
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SHRI THILLAI VILIALAN : If the Chair
wants to make it the last point, I will make it
the last point. But if you want me to make it
number two or three I will do so.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : It is a huge list.

SHRI THILLAI VILLALAN : If you
want me to make it the last point then ! will
make it the last.

On page 2 it is mentioned "to set up one or
more College Councils". Now by the
amendment they want to change the name into
"College Administrative Councils". Now it
further says "...for two or more colleges with
such composition, powers and functions as
may be laid down in the Statutes." I think this
is merely for changing the name but not the
powers, because the powers are not specified
in the Bill but some other rules framed under
this Act. I think the powers should be
mentioned.

Then, Sir, though the Chair wants to make
my point the last, I do not want my point lost
in the House. It must be 1-a-s-t, not 1-0-s-t.
Here I want to add one proviso; the Minister
also wants the same proviso; the CPI leader,
Mr. Bhupesh Gupta, also wants the same
proviso to be added. If that proviso is added
the whole character of the amendment Bill
will be changed because all the problems
which can be dealt with by the Bar Council
aTe now included in the Bar Council itself,

SHRI LAL K. ADVANI :
College Concil.

You mean

SHRI THILLAI VILLALAN : College
Council, yes.

So, my humb'e submission would be, the
amendment Bill is not enough for the
reorganisation of the University. If the
Government's intention is really to reorganise
the structure of the administration of the
University, it must bring a comprehensive Bill,
saying that this is only a hasty implementation
of the recommendation but not a quick
implementation of the recommendation.
Therefore, the Government should reconsider
and bring a comprehensive Bill because this
will attract one more amend-

[RAJYASABHA]

(An dt.) Bill 1972 188

ment Bill definitely with one or two amend-
ments, after the reoiening of the University.
Thank you, Sir,

4P. M.

DR. V. B. SINGH (Uttar Pradesh) : Sir, as
a practising University Teacher I thought
twice, thrice and a ore than that before
deciding to support this Bill.

SHRI MAHAVIR TYAGI : hope it is not
Delhi University.

DR. V. B. SINGH: It does not matter.
Universities constitute a fraternity and 1
belong lo thai fraternity.

SHRI MAT! PL'RABI MUKHOPA-
DHYAY {West Beng.il) : And you be long to
the student's fraternity, Mr. Tyagi.

DR. V. B. SINGH : I have studied the
various documents that have been circulated
by the Delhi University Teachers, Association
and also the memorandum submitted by the
State unit of the Comminist Party of India to
the Education Minister of the Government of
India tnd having considered all these
documents. I have come to the conclusion that
the Bill, although partial, halting, not
comprehensive, serves the best academic
interests and enhances the interests of the
academic community of the Delhi University.
It gives them greatero pportunity for the
improvement o' the colleges, for the
improvement of their professional attainments
and for greaier participation in postgraduate
teaching. For these reasons I stand up to
support this Bih and I will make a few
observations.

My friend Comrade Bhupesh Gupta, will |
hope appreciate the point when I say that
quantitative change leads to gualitative change
and the pro-Vice Chancellor of the Delhi
University made quantitativ eexpan-sion of the
University in which the under graduate
expansion ha; been higher than postgraduate
expansion and the enrolment of female
students has been more than the male students
creating thereby a problem of discipline and
greaier attention of the teacher to the students.
Therefore this conflict which Dr. Dutt
mentioned, centralisation of responsibility vs.
federalisation of powar has created a new
situaiion in hwich
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certain organiational changes have to be
introduced. That I suppose is the basic intention
of the Government and of the anthorities of the
Delhi University. As has been pointed out by a
number of Members from the other side
deliberations have not been adequate. An
Ordinance has been issued and some people
seek injunction against all types of Ordinances.
It is my personal opinion that when grive
problems are involved where social justice h
involved where urgent action is involved, there
is no other course open to Government when
Parliament is not in session except to introduce
Ordinances. It seem; that the position was such
that before the reopening of the University
some administrative changes had to be brought
in and that is why the Ordinance was issued.
Personally I would have preferred th.it
preparations were made earlier and the thing;
finalised in Mirch or April so tint in the May
session of Parliament a Bill could have been
brought. But that is not the main point. Merely
because changes have been brought about
through an Ordinance is no criterion to declare
that the Bill is inherently wrong. Now, the hon.
Member from the DVIK party said that the
very fact that the Education Minister had
brought a numb.:r of amendments, suggested
that the Bill had been brought in haste. My
conclusion is just the contrary. The very fact
that the Education Minister has brought a
nu.nber of amendments show; that the intention
of the Government is clear from the very
beginning that the College Councils are going
to be only administrative organs and not
academic organs. When it was found by
explanation and by  argument out-
side,Parliament the colleagues of the Delhi
University were not convinced he thought that
it was only proper that what was implicit
should be made explicit through amendments
to the Bill. Therefore those amendments have
been brought in, just to ally the fears. The
College Councils are in no way academe
organs but th.'y are purely administrative
organs, and all academic decisions will be
Subject to the overall control of the Academic
Council.

Now, as I said earlier, since the University
has expanded so much, there is such a thingh
as what we call in economics 'economy of
scale'. The size of a unit may be too large to
operate in a rational manner or it may be
too small to operateina
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rational manner. In both the conditions some
changes are brought about. In case it is large,
then a certain degree of decentralisation is
required. In case it is small, then a certain
degree of integration is brought about. In this
case it is a simple question of decentralisation
which, in a limited sense, is synonymous with
democrat isation of the administration of the
University, so that the colleges may be
grouped on a zonal basis between the
Executive Council, and the Executive Councils
of the colleges There is an intermediary body
wh:ch coordinates and determines the
administrative piob'ems. I entirely agree with
the teachers, demand that the colleges shou'd
be taken over by the University But that is a
separate issue. I do hope that when the
Government of India brings forward a
separate Bill which is a comprehensive Bill,
this question will also be taken care of.

Now the amendments tint the Education
Minister has brought forward, they underline
two basic issues. One is that the College Council
is purely an administrative organ and two is
that the interests of the coilege teachers will be
fuliy pro'ected. Now, after having protected the
academic interests, after having protected the
service conditions of the teachers and the
opportunities for their professional promotions,
I have no doubt that had my colleagues n the
Delhi University seen t iese amendments on
Saturday, they would have wholeheaitedly
supported this Bill. But there has i been a time-
lag between the circulation of the Ilatest
amendments and the information given to
them, and theiefoe there was some
misunderstanding on account of which there
might have been a strike today.

Then there is a Statment circula'ed by one
Shri Prem Sagar Gupla purporting to he
Secretary, Delhi State Council df the
Communist Party of India. In one paragraph
he writes :

+'It is all the more shocking to note that
this Oidinance resurrects the long buried
scheme of Gilpatrick and the Ford
Foundation, (See Minutes of Planning
Group, Delhi University 1964-67). As
visualised by that scheme, this Ordinance
seeks to demolish the Federal Structure of
the University, to disintegrate the under-
graduate and post-gro-
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duate education so as to make under-
graduate education substandard, and to
disrupt the growing united democratic
movement of teachers, students and
employees of the University. Such a
disruptive scheme from a former CIA
Agent and an American Foundation is
understandable. But it is outrageous that
the same scheme is sponsored by the
Government of India committed to
different policies."

I beg to submit that surely there is a
misunderstanding and the misunderstanding is
on these scores, firstly that the College
Councils should not be identified with the
appointment of the Chairmen. Not today more
than thirty years back, in Christ Church
College Kanpur,there was a Principal—he has
died since. He was my teacher. I do not want
to mention his name. He did something which
was disapproved by the nationalist students
and the nationalist movement. Gandhiji came
in favour of the student* and spoke on the
following lines—I do not remember his exact
words because of the distant past—"If [ were a
student, I would not have studied in that
college br, if I had a son, I would not have sent
him to that college." If there are heads of
institutions and they act in a manner which is
against the declared goals of the State and the
national movement, it is open for the demo-
cratic forces in the country to agitate against it.
Why confuse the issue of names of the
Chairmen with the introduction of this Bill
because no Chairman is part and parcel of the
Bill?

Lastly, Sir, and that is again related ] to a
second misunderstanding in the statement of
the Delhi Communist Party is the charge that
the federal structure of the Delhi University is
being destroyed. The Minister has said again
and again that they have no intention to de-
federate the college from the university,
although in Tokyo there are fifty universities,
the number of students in each university
being very large. Here the federal character of
(he Delhi University is being maintained.
Only administrative reforms are being
introduced and I am quite sure that Prof.
Nurul Hasan will be the first person, as an
academician, to say
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"No decision of he academic body is final." It
is a question of trial and eiror’ We may make
some mistakes, but we are giving it a fair trial.
In case the scheme does not work, new
amendments and new Acts may be brought
forward. With these words, I support the Bill.

SHRI BHUPESH GUPTA :
back when the Bill was proposed to be
taken up for consideration, 1 suggested that
con-ideration be postponed with a view to
facilitating discussion between the parties
concerned, including the Government. My
suggestion was fully e idorsed by my collea-
gues in the Opposition and was also for-
tunately accepted by the Government, including
the Minister of Education.  Although 1 had
not participated in any of the discussions that
took place over this Bill, I was kept informed of
the progress of the discussions that were
going on between more than one Minister on
the one hand and the representatives of the

Sir, some time

teachers and other opposition leaders and
members on the other hand.  Therefor;, 1
am happy that the time has been fruitfully

utilised and one result has been the series
of amendments which our esteemed friend,
Prof. Nurul Hasan, has been gooc enough to
bring forward today.  Straightway I say that
insofar as the amendments go, I have no
hesitation in supporting all the cyclostyled
amendments that are there. I ne:d notbe a
Pro-Vice-Chancellor for support ng such

amendments. Now, Sir, these are
amendments in a welcome direction and I
think, by and large , they embody, though
not fully at least the spirit of the
discussions and the spirit in ~ which  the
ciscussions had been held between  the

Government  and  the teachers and other
interests. I know that full satisfaction has not
been given in the proposed amendments, but
it willbe in correct and unrealistic to say
that they have not made any difference to the
original Ordinance or the Bill as proposed.
That is why 1 would ask oar friends of the
Jan Sangh to consider dispassionately  the
Bill, as amended. Now, these are part of
the Bill today. If you ask me about'the original
Bill, I would say strt ightway, reject that, i.e.,
the Ordinance as it is. The unvarnished
Ordinance, without any of these cyclostyled
amendments, would merit clear rejection
from me. [ would have no hesitation
whatsoever in supporting the Resolution for
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the rejection of the Ordinance. That is anyhow
going to be rejected and it will be replaced by
something else, but then it will not be replaced
by a verbatim reproduction of the Ordinance
in the from of a Bill. No.v, the Ordinance will
go and in its place an Act would come which
would incorporate some of the provisions of
the Ordinance, of course, but also something
more which is contained in the amendments of
Prof. Nurul Ha«an who has just now brought
his own amending Bill.

Also I am very glad to say that he has
been good enough to accept, not so gene-
rously, in a niggardly manner, some of my
amendments; he has been good enough. But
there is one snag. I shall come to that later.
This is how it should be taken as a whole. Sir,
I am one of those who opposed the Ordinance.
Our party as is well known was among the
political parties to have come out first in
forthright opposition of the Ordinance' not
because it was an Ordinance, but because it
was an Ordinance of this kind. We stand by
that position. We are quite right in doing so
and we do not regret it, whatever may be the
advocacy of our Pro-Vice-Chancellor here.
Mr. Dutt, for whom I have great abundant
affection and even more goodwill, had asked
me to keep politics out of the University. The
trouble with our academicians is that when-
ever they get a chance, they enter politics, and
here he is speaking in a political centre. What
is Rajya Sabha if it is not a political centre?

DR. VIDYA PRAKASH DUTT : Is it a
justification for bringing in politics?

SHRI BHUPESH GUPTA : Nothing is
justified. All I am saying is, do not get upset
by the sight of politics or the hearing of it. All
I say is you should get used to politics, a little
here. Since you have come to listen to politics
there is no harm if you hear it for half an hour
a day in the University also. There is no
harm in it.

SHRI UMASHANK.ER JOSHI (Nomi-
nated) : You are a good advocate.

SHRI BHUPESH GUPTA : I do not know
whether I am a good advocate, but some of our
educationists are such good educators that if |
am to throw myself open to their education, I
should be a thoroughly
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illiterate person from the point of view of the
masses. Therefore, I am unlearning something
and learning something. The school of life is
the greatest university that one can study in.
Here I should like to say that universities do
deserve  reorganisation and  reforms,
undoubtedly, and they certainly have to be
reorganised keeping in view the academic
interest.

But academic interest should not be
divorced from our social objectives, should
take into account the temper of the people, the
society at a given stage, what are our
objectives and how we set about in solving the
problems of our life cultural, social, scientific,
technological, and everything. Therefore, there
must be a comprehensive, integrated outlook
and approach in the field of education so that
we mould our education in life with a view to
meeting the challenges of our times. That
should be done. A university must be enthused
with a high sense of mission which must
project into the future that is unfolding before
our eyes, the future that we wish to make.
Therefore, it is no use saying that politics must
not be there. Who is today making the world
divorced from politics ? You may not indulge
in party politics; I can understand party politics
in the narrow sense of the term, but how can
you divorce yourself, your thinking, your
faculties, your ideas, your conception, your
moulding of mind, from what is going on in
the world in the struggle of humanity on the
one hand against nature and also in society
against injustice and oppression on the other ?
We should certainly take note of it. This is
reflected in the academic life too in our
universities and educational institutions. You
cannot just escape, nobody can.

It is an objective of the law of life. You
cannot escape from it. The Delhi University
needs to be developed, the Delhi University
needs reorganisation. I entirely agree. Now,
why did we oppose that Ordinance at that time
? We did not like the institution of this College
Council empowering it in such a manner as to
cut at the root of the rights of the teachers or
the teaching community. That is why we did
not like it and we c.iu'd not bring ourselves to
appreciate the stand that was taken. The
institution of the College
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Council and the method of its functioning,
we thought, would have an adverse effoct
on the terms and conditions and emoluments
of the teachers. That is why we were oppo-
sed to it. Today it has be”n c'arified.
Not only has it been clarified. =~ Whom do
you think you a e deluding ? Is it a clari-
fication ? At least our great teacher may
not think that we are very learned men,
but we know sufficient English to discrimi-

nate and differentiate between what
it clarifies and what substantially it adds
to something. Now, what you have

brought in here is something-which removes
the fear in this connection. If you had that
intention that you did not intend to do all

these bad things, then the Bill need not
be as proposed originally.  Prof. Nurul
Hasan was not new to that. The Bill was

there. But what was written in Prof. Nurul
Hasan's heart and mind was not written in the
text of the Bill itself.  People do not come
with an X-ray and start reading his mind. It
is not physically possible also. Anyhow,
it is not open to the people.  Therefore,
we go by what was written in the Bill. I
never question his intention. Did 1 question
his intention ? Never. You have been
well-intentioned by these amendments which
you have brought forward.  Therefore, his
bona fides could not have been questioned
then and must not even now be questioned.
In fact, when the teachers came to see
me—I have been fighting for them in
Parliament, I have spoken for the
adjournment or the postponement of the
Bill—I told them with reference to Prof.
Nuru' Hasan, "Do not question his bona
fides, he is a well-intentioned man, an
educationist and an honest man, and a man
friendly to the world of education, to the
teachers' community.  Go and deal with
him honestly and respectfully." That
was my advice to them. And I have no
hesitation in making that  advice public
before Parliament. I am not one of those
who are afraid of praising a Minister when
he  deserves a little praise because I
know— [ will have a lot of occasions if
Prof. Nurul Hasan survives in those Ben-
ches and if he is not given a political
demise—to criticise him also. Therefore,
I kept my criticism of him.

Then, another ground of criticism of
the Ordinance was that it ran against some
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of the principles. We thought that the
Ordinance and the Bill originally proposed
were trying to deal with university and college
education by dividing the undergraduate and
post-graduate studies. And my friend, the Pi o-
V ice-Chancel lor, for him I have unlimited ;
Ifection—it cannot be taken away however
misconceived he may be on certain points.
Well, he thinks that they have no connection. I
differ. But he is a better, man in the
educational sphere 1 know, he is better. But the
other teachers do not share his views. How can
you convince Bhupesh Gupta if you cannot
convince the teachers in the University
Campus that what you are doing ii correct. Try
to convince them before you seek our votes
here. We shall vote with both hands. Why not
talk to them ? Call a meeting, convince them,
seek their vote and ask them to raise their
hands. I shall raise not only one hand but both
my hands in support of you. (Interruptions) Do
you mean to convince them ? it is not for you
to come here, praise the Government, spell out
your ideas, and the Treasury Benches wil
applaud, thump the tables, and you will think
that you have won the battle.

But the battle is lost in the campus. You
have to win the battle among the educationists
in the campus. Your stature must rise there
also. As you rightly said, you have to develop a
new type of equation between tl e teacher and
the taught and among the academic
community. Therefore, a man of your stature, a
very dynamic, progressi'e-minded, youthful,
forward-looking man, should always try to
persuade his colleagues to come down to your
viewpoint and argue with them, argue again
and again before you try to convince those of
us who are in the lag end of our Iff- and
certainly shall not ent.;r a University. But that
is another point

Then, Sir, another ground of our criticism
was to make all colleges autonomous. All the
essential points of grave suspicion, misgivings
from the text of the original Bill have be?n
considerably refuted as a result of the
amendments which are now proposed before
us. 1 think Pi of. Nurul Hasan has taken the
views of others into account. He has done a
good job. That is how a Minister should
behave. There is no Use just tiying to cut the
T"and dot thei' It
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is a good thing you have done a result of
discussion for which credit must go to you and
everybody who has participated in this
discussion. It has been very helfnful for
Parliament, and I think we can all con-
gratulate ourselves for it.

Sir, we object also to the promulgation of
the Ordinance. That is not a good thing. Sir,
the provision of the original Bill and the
Ordinace were according to the scheme of the
Ford Foundation. This Ford Foundation has
stuck in our throat. (Time bell rings) Do not
ring the bell.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : There is a long list of speakers.

SHRI BHUPESH GUPTA : Then you will
take more time because the amendments are
also there. One of the Chairmen of the College
Council nominated so far is known to me for
his close links with the C.ILA. American
Foundation. That is Mr V. V. John. It is well
known and no use denying it. The other is Mr.
Shanti Narayan. With all respects to my friend,
he belongs to the R. S. S. He is an R. S. S.
man. Therefore, on the one hand is a C. 1. A.
men, a cloak and a dagger and on the other
stands the R. S. S. man with the Indianisation
threat. What shall I do ?

SHRI L. K. ADVANI : Prof. Nurul Hasan
may enlighten you.

SHRI BHUPESH GUPTA : Prof. Nurul
Hasan should take note of it. That is why our
apprehensions came. Such are the people who
are occupying key positions. Therefore, we felt
there was no necessity for this Ordinace.
Hence we object to it. Even now I think there
is no need for the College Council and hence
there is no need for clause 9 (b).

Here 1 should like to point out one tiling,
Prof Nurul Hasan has committed an original
sin, and that sin is that he was a member of the
celebrated Gajendragadkar Committee. He was
a signatory to that Committee. Today his
involvement has been so deep that this
disengagement now becomes difficult. But then
you can disengage. At page 9 the
Gajendragadkar Committee reprots says:—
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"In our view, and taking into account
the parltern of development of Delhi
University, it would be on the whole an
dvantage if the present character of the
University is maintained."

That was the Gajendragadkar Committee
version. Sir, I make it clear that the
Gejendragadkar Committee Report is by no
means a holy Bible for me. I can tell you that
much, and I would request Members of
Parliament not to treat it like that. There may
be one or two recommendations, or more, good
in that. You can have y >ur opinion. But
teachers and others have very serious
misgivings, doubt and even opposition in
regard to many of the things said in that
Report. That Report is highly controversial, to
put it mildly. Therefore, let us not build our
edifice of reform on the basis of the
Gajendragadkar Committee Report. We can
think afresh. We can take that Report into
account and also other suggestions into
account, and then come to our conclusion as to
along what lines re-from laws should be
formulated and brought forward before the
country and along what lines the Suites should
be directed to formulate their own laws on
educational reform. We can do so. I would ask
Prof. Nurul Hasan not to be dogmatic in this
matter, not to be rigid. I am sure he is not rigid
and dogmatic in this matter. But since he was a
party to it, he should be all the more resilient,
all the more flexible; his mind should be
receptive to criticism; He has a receptive mind,
1 know; I know him not to-day but for some
years. Therefore, I say, don't make it so. Let
Mr. Gajendragadkar, if he wishes to, go on
with this Report. But we shall use it, we shall
refer to it, we shall go through it, we do not
want to show disrespect to it.

(Time-bell rings)

THE VICE-CHAIRMAN (SHRIV. B.
RAJU) : Please conclude.

SHRI BHUPESH GUPTA : Don't
that : I will finish my version.

do

THE VICE CHAIRMAN (SHRI V! B.
RMU) : Please, you have to finish now.

SHRI BHUPESH GUPTA : No, Sir, 1
will finish my version.
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THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : You have already taken 20 minutes.

SHRI BHUPESH GUPTA : I will have
my say.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : You should co-operate with the
Chair.

SHRI BHUPESH GUPTA : Yes kindly
let me have my say. I do not come litre to
speak all the time, I have come here to speak
on this, and kindly let me finish. Otherwise,
you are not going to finish that Bill to-day.

SHRI NAWAL KISHORE : On a poinf of
OTder, Sir. 1 have no objection if Mr.
Bhupesh Gupta takes even two hours. But our
difficulty is that when we speak, then there is
always the ring from the Chair after 10
minutes. So, you should not make two
standards in this House. Either you should
have no time-limit or the same time should be
given to me or to anybody else.

SHRI BHUPESH GUPTA : 1 did
not object to your speech.
SHRINAWAL KISHORE : Ido not

say that. It is not a question of you and me.
There should be one common and uniform
standard.

THE VICE-CHAIRMAN (SHRI V.B.
RAJU) : I think the Member is right on this
point.

SHRI BHUPESH GUPTA : He is very
right.

THE VICE CHAIRMAN (SHRI V. B.
RAJU) : You must co-operate with the Chair,
and your time . . .

SHRI BHUPESH GUPTA : No, Sir, time
has not been allotted according to the party.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The Chair can regulate time.

SHRI BHUPESH GUPTA: Thenwe

should go to the Business advisory Committee.
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THE VICE-CHAIRMAN (SHRI V.B.
RAJU) : The Chair can regulate time. The
Chair has to conduct the business of the House
and regulate time.

SHRI BHUPESH GUPTA : That has not
been fixed by the Business Anvisory
Committee. (Interruptions) I request the Chair
to give me more time.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Please co-operate with the Chair.

SHRI BHUPESH GUPTA : I request the
Chair to give me more time and to everyone of
us.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : You have to co-operate with the
Chair.

SHRI BHUPESH GUPTA : All right, the
Chair will not have our co-operation.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Mr. Bhupesh Gupta, there is a long
list of 10 more Members to speak. You are
taking others' time.

SHRI BHUPESH GUPTA : All the time
you have been doing it to us. When the
Minister speak, never have I seen you do it.
The day you do it to a Minister. I shall listen.
Till you have done it to a Minister you should
not do it to o'hers.

SHRI LAL K. ADVANI : Sir, it is a
pertinent point. He says he should be regarded
as part of the treasury benches, as a Minister.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Mr. Bhupesh Gupta, the House also
feels that you should conclude soon.

SHRI BHUPESH GUPTA : I will con-
clude when I will conclude. It is not a question
of the House feeling. You are provoking the
House. You are just provoking the House.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Lei us not enter into an argument.
Please go on and finish quickly.

SHRI BHUPESH GUPTA : You are just
provoking the House.



201 Delhi University

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : No. I am not provoking the House.
The question is you should complete your
speech immediaiely.

SHRI BHUPESH GUPTA : That is all all
right. Every single amendment shall be spoken
on ami on every single amendment the House
shall be divided and let us sit here. I shall see
how long you can sit.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU). Let us not enter into a controversy.

SHRI BHUPESH GUPTA : But you are
entering into a controversy with me when I
said I was just finishing.

SHRI LAL K. ADVANI ' He has given
you, Sir, his rationale as to why he cannot be
stopped.

SHRI BHUPESH GUPTA : You are
entering into a needless controversy. Don't do
this thing kindly. You can say that he has
said this thing. I never object to it.

SHRI PITAMBER DAS (Uttar Pradesh); I
do not understand why Mr. Bhupesh Gupta
should every time repeat that he does not
object to it. He has no right to object to what
we say. When the Chair gives you more time
or when you snatch more time than other
Members, it is a clear case and everybody
would object. . .

SHRI BHUPESH GUPTA : All right, then
you object to it.

SHRI PITAMBER DAS : That is what we
are doing now.

SHRI BHUPESH GUPTA : You also take
more time. [ will not object to it.

SHRIMATI PURABI MUKHOPA-
DHYAY : At least by now Mr. Bhupesh Gupta
should learn some manners in this House, not
hoodwink the Chair.

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : We shall not exceed the time allotted
for this .Bill.

SHRI BHUPESH GUPTA : How much
time have you not wasted so far? By this time |
cculd have finished my speech. You
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have wasted my time.
time ?

Who is wasting

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : If eveiy Member takes a stand as you
do, what will happen ? Somebody has to
regulate the time of the House.

SHU BHUPESH GUPTA: You are
regulating it all right.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): You have taken already 25 minutes.

SHRI BHUPESH GUPTA : Twentyfive
minutes | Twentyfive minutes is hell of a great
time for this Bill.

SHRI JAGAN NATH BHARDWAJ
(Himachal Pradesh) : Don't waste the time of
the House.

SHRI BHUPESH GUPTA : Twentyfive
minutes is not hell of a great time for this B II.

THE VICE-CHAIRMAN (SHRI V.B.
RAJU ) : Please go on and finish immedia-
tely.

SHRI BHUPESH GUPTA : Youa re
unnecessarily wasting my time. You started
the controversy with me and it led to the waste
of time.

THE VICE- CHAIRMAN (SHRI V. B.
RAJU) : You are not appreciating the d'ffi-
culty of *he Chair.

SHRI PITAMBER DAS : You will excuse
me, Mr. Vice-chairman, realisation of
helplessness is the best relief. So kindly feel
relieved.

SHRI BHUPESH GUPTA What is
helplessness ? My honourable friend, Mr.
Pitamber Das, is pleading helpless. You never
controlled Dr. Mahavir. For a question on the
Calling-Attention Dr, Mahavir has taken half
an hour. Then I did not say anything. Dr.
Mahavir has taken half an hour for a mere
question. So twentyfive minutes is not a very
long time. Since you are. . .

THE VICE-CHAIRMAN (SHRI V. B.
RAJU).: Please go on and fiinish your speech.
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SHRI BHUPESH GUPTA: . . . very much
upset by it, kindly tell youi Secretary to tell us
how much time each one of us can take.
Before the end kindly tell us that. In future you
ask your office to come and tell us how much
time you give us and we shall keep to it . . .

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : We shall do it in future.

SHRI BHUPESH GUPTA: . . .but don't
disturb us in the middle. And I hope the Jan
Sangh friends will also remember when they
start speaking for half an hour on the Calling-
Attention , . .

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Now please go on with your speech.

SHRI BHUPESH GUPTA Now to
conclude—in fact, I was-gcing to conclude
when you started the centroversy, sometimes
something irritates one a little; and you have
many qualities, I agree, and one of your great
qualities is that you have successfully irritated
me and I appreciate that point;— as far as the
Bill is concerned, it gets very much amended in
that form and I would only appeal to the
Government to that would be an excellent lead
given here in Parliament if the Government and
teachers can come to an agreement. This is my
first suggestion Government should not be
rigid.

Equally I appeal to the teachers also. They
should give up the present agitational approach
in view of the attitude taken by the
Government. It is not a negative attitude as the
amendments themselves show. It is a
constructive attitude and I must congratulate
my friend Shri Om Mehta who personally met
them and others also met them and talked to
them. It is due to their effort. Prof. Nurul Hasan
has taken special pains to discuss with many
people in order to see that misgivings and fears
are removed. I think we should appreciate such
efforts. My appreciation is not enough.
Teachers should also take not of it. When such
is the response from the Government side, they
should also develop a responsive chord. They
should try to discuss this thing and give up this
kind of agitational approach. Teachers should
not play into the hands of disruptive elements. I
know that some people are
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interested in the disruption of the university. I
hope the teaching community in Delhi for
whom I have the greatest respect will not play
in the hands of disruptive elements in Delhi,
vvh.-ther in the university or elsewhere, but it
would seek discussion and debate with the
authorities have discussions with the teachers
and not slop the dialogue they have strated, in
order to bring about the comprehensive
measures which are required for the reform of
the Delhi University, and I have no doubt in my
mind that they can arrive it a consensus for an
agreed measure, with a view to finding
common solutions for the common problems so
that a really good and comprehensive reform
measure is ultimated adopted for the university
of Delhi. This is what we look forward to as far
as this Bill is concerned. The Bill is not in its
original form and amendments have come. I
support these amendments; but still I feel that
Council should not have been there. All the
same, the development is good. The Minister's
approach is good. I hope it will be carried
forward and if it is done solution will not be
difficult to find to the satisfaction of all
concerned.

SHRI M. RUTHNASWAMY (Tamil
Nadu) : Mr. Vice-Chairman, the only merit of
this Bill is that it seeks to legitimise the
Ordinance which was issued in connection with
this matter. It is an attemptto make an honest
woman of the Ordinance. Therefore I welcome
it, as such. With regard to the substance of the
Bill T have grave doubts about its utility. I
was horrified to hear from a teacher of Delhi
University that the number of students is about
one lakh. That is why this reform measure has
come before us. But how can it deal with the
problem of numbers. Can this institution of
College Council or as it is now called
Administrative College Council in any way
solve this problem of numbers ? If there has to
be any solution to this problem of numbers,
there should be half a dozen universities for the
City of Delhi to deal with about 10,000
students each. Let us see how far this in-
stitution of College Council which is now
called Administrative College Council tackle
this problem. First of all this lead to confusion
between individual College Council and this
administrative College Conncil. It should be
called the College Council, Administrative
College Council, if'it is to have any difference
between the usual College



205 Delhi University

Council and this College Council. And, then,
what are its powers ? We know nothing of its
powers. What about the allocation of
meaningful powers if this College Council is to
serve any purpose ? If it is to serve any purpose,
it must have an academic objective and it must
aim at dealing with all those problems so
eloquently pointed out by Prof. Dutt. For
example, there is the problem of the ratio of
teachers to students. Will this College Council
solve this problem? Will it solve this problem
by increasing the the ratio of teachers to
students ? Will this College Council control the
admission of students to the University and
colleges in such large numbers ? While the
UGC has not b en able to limit the number of]
students to be admitted, while the Delhi Uni-
versity itself, with all its organisition, etc , has
not been able to limit the number to be admitted
to these Colleges, will the Administrative
College Council do this ? What is this
Administrative College Council ? The very
word "administrative" means a Council which
is going to be an office, an administrative
office, a sort of minor bureaucracy. We do not
know its powers and we do not know its duties.
The Bill gives no information at all. The
Minister says that all these things have to be
settled by means of statutes and all these
statutes are to be framed not by the Court, as
the law of the University says, but by the
Executive Council. This is allotting legislative
powers to a executive body. No doubt,
accord'ng to the amendment brought forward by
the Minister, these statutes are to get the
approval of the Academic Councils. But it is
the Court according to the Act that is the
authority to pass these statutes. So, we are
asked to give a blank cheque to the University,
to the Minister, to bring about what he calls a
much-needed reform.

Then, Sir, there is the very title of Chair-
man. Wih due deference to you, ST, and to
those ,vho occupy the stately chair, I must say
that a Chairman has no executive power at all.
He has to keep order in the Council and he has
to keep order in the assembly. Some more
executive title should have been given to the
Chairman. He might have been called a
Rector. If he is supposed to be equal in status
to a Pro-Vice-Chancellor, why not call him
another Pro-Vice-Chancellor and allot him
these executive duties ? It is not executive
work alone thatis nece-
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I ssary to introduce reform in the Delhi
Colleges, but it is necessary to introduce
academic reform and academic changes. Now,
this Administrative College Council where will
it be stationed. W 1II it perform its functions
inside the campus of the University or will it
perform its functions outside situated in the
area of a group of Colleges ? And, what are its
functions going to be ? Will it deal with the
problem of admissions ? Will it have any voice
in the appointment of teachers ? Will it
introduce an academic atmosphere in the
colleges ? What are the functions that you are
going to allot to these Administrative College
Councils ? Has the Delhi University enough
money to finance all these reform? that are
necessary if this decentralisation idea is to have
any meaning at all ?

Therefore, Sir, in view of these difficulties
and objections. I do not expect much result
from the institution of these Administrative Co
Ie*e Councils and I do not think it will solve
any ober problem with which the University is
confronted, the prob'em of numbers, the
problem of teacher-student ratio, the prob'em
of introduci ?g an academic atmospherae, etc.
According to the original idea, 'University*
was a corporation of scholars and tetchers.

Therefore, Sir, while I welcome this Bill,
as I said, as regards the substance of the Bill I
don't think it will solve any problem with
whnich the Delhi Uuiversity is faced.

SHRI P. N. BISI (Nominated) : Mr. Vice-
Chairman, Sir, I am a nominated Member and
I see there is no microphone attached to rav
desk. Perhaps, nominate! Members are
expected to +,pc>\k...(Interruptions).

AN HON. MEMBER :
voice... (Interruption) .

[t catches you

SHRI P. N. BISI : I am sorry I am joking.
But as I do dot like to enjoy the reputation of a
mute Milton. I am standing here...
(Interruptions). This is again a joke here. That
isabad habit with me.

I congratulate the Education Minister for
trying to tackle the most difficult problem of
our days. He has been taking one by
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one the Central Un'versitiei--first. Aligarh
Muslim University, then the Delhi University.
Perhaps some day he will come to
Viswabharati University with which 1 have
been connected for more than 60 years. Some
people will think that it is again a joke. No,
Sir, it is not a joke. As a very small boy I went
there and my association with it still continues.

To be frank, I da n:>t kio.v m'Jc'i abojt
Central Universities, except the Viswabhi-rati
University. So today I shall speak in a general
way about the academic climate of our
Universities.

As 1 was listening to the speeches here-
some learned, some good, some hot—I was
feeling that there is something as hollowne;s
about all these. Our University education is in
a bad way. I am fortunately connected with a
number of Universities, and 1 have gathered
this experience that they need drastic,
fundamental reforms. When we speak about
education nowadays, the first thing that crops
up in our mind is that there is student
indiscipline, student corruption, mass copying
in examinations, intimidation, violence and
gheraving. All these are true. They are not to
be defended, I do not defend them, but there is
another side of the shield-sees in proper
perspective and prooer place. It would be seen
that the students have taken a page out of the
university authorities. Universtiy
authoritiesareequally corrupt, equally blamable
and nobody speaks about it. That is why we
feel hollowness about it. I do not mean that all
the 80 universities are equally blamable, I
mean many of the universities are blamable
and the charges that I am going to read here
are not true of all the universities, but some are
true about some universities.

There is a nuclear weapon of autonomy in
the hands of the university authorities. With
this nuclear weapon, all nepotism and
favouritism comes in. In former days they used
to say that some inefficient fellow has crept in
through the backdoor but nowadays they come
through the front door of university autonomy,
with flying colours and drums beating.
Fortunately or unfortunately, I have been
called to sit as an expert in Uni-
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versities and my experience is this. I shall
relate one exam”e. I am carrying this harden in
my soul for long yean and I did not know
where to unb irden it. Fortunately, lam hire
before the highest tribunal of the nation and I
unload it here. We made a unanimous
recommendation. It was signed by myself, an
expert, the Dean of the Faculty of Arts and the
V ice-Chancellor, of the University. When th;
case was presented to the Executive
Committee, this Executive Committee said that
both the candidates were equally good. So,
there was no first recommendation and there
was no second recommendation. Finally, they
appointed the second one. When I came to
kno>v, I told them there was a written
recommendation of ours. The whole thing was
quashed, another appointment was ordered and
then came the nuclear weapon. They dropped
this cantankerous expert and brought in a very
obliging expert. Theyare obliging experts, who
come in and who help in nefarious things, and
then some extension lecture or some
examination is given to them.

Then, there are teachers ..Suppose, \ am
making a cap. There are many educationists
here; please try to see whether the cap fits in
the head. There are teacners who sell
questions. There are teachers who traffic with
examination results. There are teachers who
traffic with examination results. There are
teachers who accept illegal gratification from
doctorate students that are under them. The
authorities concerned know it, from top to
bottom everybody knows it, but everybody is
afraid. When I told them why they were afraid,
they said something and kept quiet. Then I
came to my senses. I felt that there must be
som- collusion among them- This is the type of
education. This is the type of climate.

I could have gone on for a long time but I

am afraid of this bell of Mr. Vice-
Chairman. But I am not
5P.M. like  Mr. Bhupesh Gupta, such
a veteran member, that I can argue
with the Chair. But please have one

consideration for me. Think how many spee-
ches I could have made which I have not made
and how much time of the House I could have
wasted which I have not wasted;
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so have some consideration for me. Between
these two evils, the corrupt student
community—I do not mean all but many of
them—and the corrupt authorities what chance
has an unattached student got ?When ] say
unattached I meanonewho is unattached to any
po'itical party or union or some big brother,
Unattached teachers who are merely scholars,
who are very good teachers are looked down
upon by everybody. They say oh, he is no
good; he cannot argue with his superiors. Even
the goddess of Learning herself has been
placed in this position. When I listen here talk
about personal contact between teachess and
students, the ratio is 4,000 to one lakh; in
Calcutta it is 2,000 and I do not know how
many teachers. When I hear of reforming the
examination system I am surprised but
everybody knows that it it not possible in this
setup. Everybody—I am wusing a Sanskrit
word—is a gyanpapi.

SHRI MAHAVIR TYAGI : Please come
totheBill.lt is the Bill that is to be
discussed.

SHRI P. N. BISI : I do not mean to speak
on the Bill. The whole thing seems so hollow
that it is useless to speak on the Bill. Though I
support the Bill, my only contention is that the
Bill is not fundamental enough; it should be
fundamental. Mere tinkering or changing a
clause or two or accepting an amendment here
or there would not do any good. Members
may think that [ am in a temper. I admit [ am
in a temper. All these things I had to carry all
these years and | am fortunate that I am here
today to unburden it. As regards the Bill I
congratulate the Minister as I said before I
began. With these words I support the Bill.
Thank you.

ot AMTAT  9AE WE : ITEay
g1, A ST At ar & @ A4 fw
Sl A%@ FAF Igd agd &1 W& qEAE!
g 97 3% 99 1A F w1 uw 9 F7
avar g, afes ez 9y 93 & 39
qZ 97 ¥ 47 499 WA I AT FIF E
ar g afawifedi gra 5 g€ AT a7
H {7 §IT FATLF R A7 AU AAGA A
a1 £ #4ifF 783 gA7 q0g7 © 93 AT
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# A7 3% furaerd #, gt o @9 2
FAF IA 97 HAF FIA § F75 0F 78 77
AFAI 21 W oof gTEIw ¥ g fR a9
gfr @i 7z wrrd 2 R A7 g9 Age
grar wfan AT wzq EfF gw A1 3E
et £ aq W fza ggF wegla
gAtng g fgeafamer § w18 7
forasr Jar & mifeardz § gafi g ¥ 9
8 gHFAIT § |

w1 A8 a9 wewg gfemw fava-
fagram & fe Al &1 97 &2 & G0
welt (77g favafagrem & gamqEl &t
AT 2, AT 419 FFAT § AT §AYA
#am § agwfan =a 9@y § &7
qTE Wt WgE T fqmaErd § {i Hq
o9 & WA 77 gEewAl § g gee-
WA wF F7 de-afan fexma Adl
UEIZ FIAT ATZT 2 AT ag ¥ OF@ D
wir f5 adg gfemn fwafanen @
AAATET A1 A A AE GRAAA AA
Z Yz oy faeg faeafaama & Faar
grarat fgrg g9 2

wff Toarefag : Pfeaaa a9

sff AvirsT gaE ot « Psfeaas 95
wz gfeww fauafaaras § gfem 1 95
4z fgrg favafamen ¥ fog @ 99 Wt
agafrsy 1 T8 w3y § 411 48 ;iE
F7AT & 77 A% F1 (5 28 F3f A% w09
R A ME 2 42 #/, AT {, WA
wA#E ATHIT § 2, gAF zaE #WH wy
AFF FIAT, 42 A1 JT-AT AR § AT &
A% 99 LR H AIF § AZ WA AUE
ATHY TWT | W A FTAT FH FIG 2
IAT AT TAF AT 2

§ w1 77 wfgai & At & F7 7
A fr A G A3 gu ) wH |
fagas 9t 4173 0 § 34% 4L 7 3
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[ =Y arireaw garr mEr )

vgr & ot 5 favafaanedl & arafeaq 2,
st fe Freafaamagt & wrsams 2, 945
ug & faww wor @ f5 0 @ aErfa
faeet fazafaeg & greams] & @rg
¥ Mg F wyg 2 afFw 9aw amw
agrmgfa & @ fBaas w0 anga &7 9%
Flaggg@ram L €90 §9% § a1
43 gu § ag fwwad A 3A W fx
fa= % & 3a+1 o7 ®27 A1 d97 Ad¥
aE wFEAT ZAIL AIRAT WEA F A19 WY
2, azl 7z 43 gn £ 3zt a5 #3F ag wA
WA #7 & a8 awa 2, ufga & AT
7% F7 &Y A8 A%y F, gt A1 =g 4O
ard @ O Tw-fgg & A wEgT Az
FIAE 0

Fgrag aq1 f& S #otas IEE
avt geqd faor & za fagas W, @
Hutad § T &1 gEE @1 war g §
ggAT SrEar § 5 sar ag oA Sy A
mifas a7 &7ar f a9 1 fagas &
% ag faar a1 ang 7 @13 § 97 fagas
F19 F arz, Afzag s 537 F 7%,
FR-NER WY F #eIT HITHA F HTAT
qEAT # | WA HIT AT NG FT A
qayT el suq § 7@ a1 g7 q19F
MO AEN ST qgar | gy a1 A1 @l
freed fassd & 6 ar a1 wra faq @9
Ang ¥ AT F a1 HI9 AFAT g0 AF F
GIET9E] F1 gTATe § YT wrEe ¥
duga A & fae 1 oar A g gy
1T 7 5 gve yrEma gt #ra,
e faeelt favafamsa & gmams 9
fagaw & famrs 33 @8 9 219 1 Fm
gfrsr g govas 78 =@

=t vodie fag : qg7 @1 "z {
14T 2 1
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A A gee Wt a1 § a7
FEA AEAT g 6 9z gAY & Az
faze) fazafamma & mearasi & wosq
AT gagr wis &1 941w T

#a #iud, & Fgar agar g fr a2
gfasin fagast =1 mfessa F 17 5
o § AR Fgw ag £ fe qfe sl 4y,
mAag s frwm i aasgega ®
arq &r ag = g@rea feu &3 wfzqa
Arél frar | feas ST OF @ ar | A
9 o ¥ gErAl # g faday gy w9 H
F a1 F1 9| 40 27 g w07 gqrq g4
forer 7 & & Fwar =gw T fews
TAF YA AT SAT | &1 WI9ET a7 adEr
a7 AT &, A1 Fer F AN AR ST F
g1, o st snfedm & megm & & oA
Tod § a7 aifewm oy F49 & Q07
foe srqar fadgas s wid 2 718 #ifaea
FAFT AL 21

a7 «aq, 74 f& 7z fagss s
#1187 F9T WIWT 98 A1 Wi 7
gdve &Y qf fFewd a1 Gee FReT
facge gzar &Y af 8, a8 fedgead-
ot VAT & aE) B, ROT § wgAr @rgar
g fw ag miza s¥fws aa@ &1 waea
T 2 7 A WAT Fifdew F1 aqr w7
17 39 FoAT &1 fawifamen & 4iR-
1T FHFM FIAT AET £ | AT AFAT
ff @19 & g0 AT F7 F, A FEqr
OF ATy YAT HT & | ugg IHE fang
W1 AT 'E A1 IAW] gW gwiAA(
T %7 A% wafen grom N G g7 59
FIA 4T AT 61T 98 OF HAGHT FAH 2,
a7 fagas weSy ¥ faafamer @
TEA FA AT T OF FA9 F | AG A1
W FEFA FT FhAzger fiwET P,
freafaadt &1 St Gzer fiwz 3,
3aH! faege a= w3ar § ) za9r quia
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AT FIA A AT YZ TH LTI
F a4 aqg w4 WL Gred &% g9
272 % 5 adf a1, zaq a1 5w
FIAET AT AL Z1A1 | 599, Aw, 0F-
fefas e@=d ot frer | g faea-
famrrat &t fopar =7 ot foor 2 39%
397 a1y w9 qug 92 wA snfzge &%
wi 5 e favafaa=g & qF &t faen
w1 w fire mar @ zafea fasafaareg
#1 farsar &7 #9747 fear s vgr g A%
7z g 3 af fF fr gfaafadr agvem,
fazafaarara &Y foer & @7 & 24l #
foer w1 w37, oY &'97 9z &7 @gEw
Z1 adt Faeafaaaat i fawr &1 =
FATE AFAT 1 A UF A¥% A1 42
a1 gt B o gfeafedt e & @
7, 3OFY foerr § =T F1, F A0 IBAT
are a4t famafamaa § fowar #1 &7
F AT GAMT W1 447 3 I FAL W
agi ¥9 fagas & wieaw § a7 WA E#]
g1 # T set gyuz oaFwa &1 qE
dqoz ogTeT & swT F7 fzar s
zowr oF & ader gem o foar v
v frdar

# Avwe, w7 o & TH 0 Y W
sqTA v fas ®¥ar g wgh a7 gt &1 3
Fz1 2 5 oo fadasy f1& a9 § q@—
there have been further consuliations on the
subject—arz W1 TH ATA A1 5w 2 &
NFEAT §IgF, WY 9%, yeewm, [T
faquar % 312, =4 fagas & 487 @ w0

¥ | T FET FEEEIVT FL F AMGAl F
arg fam sy Ar v E, @ 7 AT A

ow A w1 g F72AT § fF owr femE-
¥7z HHAI) F A9 TATH S9G 9T AW A
# itz gfrsr mg fowr 7 F@ ¢ fF
quf AR F Az wrE fadww =
A |

# o qr ot g4y S w1 =MF GqF-
faa gwar =g 6 st w7 oF AT

[28 AUGUST 11.72]

(Amdt)B<7/7972 214

gt Azt g AR o @ E fr faes-
fazrsra &1 sqgeqr & faanfaal 1 it
gfaFe fagr s, a8 @ awafy &
ar, freafamaat &7 w9 «fafagi &
gaw afafafagi &1 A war s, 77 Far
wfears af av e fasay fawafaareg
fadas &1 & @@ ¥ wd fasafamag 5
SEAT TR F W wa e g

15 A wrEe G20 7 qar B, devw
TS §@ 21 vET 8, IAF g &7 aYaw
gt wA | A smg A ogro # 9w
@d &, gl 7197 oF 475 faifaqi &
afafafaal & 727 t amm s § gt
9 fasafamma F o i 1€ <y Raar
FET § 9gA AT F GEamEs § wq q@t
S &, A9 AwAq A F WL IA A
amg w27 If77 78 A9a7 ¥

e, s &3 9z F@o41r AT
fagm Si%a7 aizg 7 ogaw fear 4,
a1 g9 aF o fear § Au ey
AW 3an g7 gus foadr g f&
a1 fagas 1wy & s A
zaH FAA 104 (2) ® faad. wew
Fifasq 1 Feitfama fzar gar &, sa%
q199 q¥47 AT 7 A fagm geagEy
F1 A1 AW AT H AT o nafaeEt w1
AR F EATEAT FE |

Four educationists not being employees
of the University or of college of whom
two shall be nominated by the Visitor and
two by the Executive Council.

sto a7m gaw : fwaa Aifadr &
fras ?

st AT gEE W gE A0
Fza Ak | ag s sefan 2 oA
az wfez F@ar £ & @A @
At g feor & faas art & &7 o



215 Delhi University

[ #r arieaT garz wigy |

famrr &t f o gEAFTo &Y HiR 47
7F & | wg gEET AfaAT S g
ST FY Hear o7 FEqrAr 41 dawtagt
gufzgl Hagaa= a1 7% #1 o9 7@
7 faeeft ¥ @7 fag 0291 259 ¥ avae
¥ uF I FGA F AIEH F) 0FIE
¥ am g7 yoq umge w7 frar, g
A7E ¥ OFFWA ¥ 0FA9Z F AR A AT
s @it wr aifaaz 7 4w ) fag awg
oW f 1 arEd 21 Bew uAm-ge
¥ mu § aifaaz w7 fzar 2, 3t a2g &
A1 TA FAf2A) § °F o 478 F 0FA-
qiq A | 93 A wrow gra # arfaaz
¥ AT %A & sHF @ T feer
W owrEdy #1 gaFwfacr § AW q¢
Tifraz 5T 7% 7 § A% 99 UF-
faez 50 1 afvargr a¥ a8 & 2 &z
w1€ AT ga% w7 foar s qvar g (#
7z Fgar wgar § 5 ag it F1d avwrdy-
Foop &1 faqr o 2@ & foar geqei
#, 92 1A% 19 6 | UF 1T AT FE
72 & f& gw Tamwar g4 998 £
A & v2 a1 B @ s
sger ¥ &gr 2 O gEd @l g
zegwrfaat safzal 7 o7 FW07 #1 qear
T Aw AT g 1 TA A q A6
anfad g1, & gz sF T 9T F1AA
affasg & aifaaz g =4 qwg &
savdAn arfaaz g o7 [avga 1 A1
nar 2 2 & 07 @99 A0 R @)

LT

=A% Arg grag ofg dr § mg #w
frar g 1

"VB. The Chairman of each College
Council shall be appointed by the
Executive Council on the recommend-
ation of the Vice-Chancellor."

F17 for smF v faan 2-
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"Provided where the recommendation
of the Vice-Chancellor is not acceptable to
the Executive Council, the matter shall be
referred to the Visitor who may appoint
the person recommended by the Vice-
Chancellor or ask the Vice-Chancellor to
recommend another person to the
Executive Council."

Frq F41 4df A siagl & 79 frwiz
FTAIT §, 419 FAT aTzH AT WEgT q
oF aafgy 1 Ay fradiz avada 27
#T AT g8 F 39 fF argq Grase 19
sifarai 71 feadz &3 9w =17 wfafa
MNa# 7 faasr g 99, a9 v F4-
afutagi &1 afewiz gar 1« sgafafa
fegz ®vt 2, wtee AgF %+ & a1
aa wfawe 7 faar § fafaes mga =
Wt ag afawre quifer #7 wa® o
& anran @ #aifs fafazs &1 aawa g0
2 A9y | TH TG A9A AT SAEAT AT 2
IHF F5ET WA AT WIAT-HT A
=i foreqr "degqral ®1 g9 1T AAYA
grg ¥ AETEFI0 F g A7 99 A1 1@
7 A% 997 FW1 F, 217 gU ASAEIfani
1 usFATEE FUT 3F< A faer
deqrst &t gav afafadt § 4z S
wEl
T W F arg, Hma § a7 FEa
arzal § fF ag fada e are-as Al q%
fasafgareai & srsgmwt F ag 49w
geara wear @ Y ga fasr-dequi w6
quifd: FYFITFIT FEAT 2 ¢ agfaw F
oo fagaw w1 fadrg F2ar § &ve anfedn
W1 [vE & 4% gemd #1 qWAA
FIATF |
TROFESSOR RASHEEDUDDIN KHAN
(Nominated) : Mr. Vice-Chairman, Sir, we
meet here under a cloud of despair and mis-
trust, Teachers of one of the leading uni-
versities in the country—the University of
Delhi—are on strike. As an old alumnus of

that University, as a member of the Faculty of
asister University, the Jawaharlal
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Nehru University, as an educationist and as a
memeber of this House, I feel unhappy that
under these circumstances we are called upon
to discuss the merits and otherwise of this
Amending Bill. The real problem that we ought
to discuss is not the problem lem of ad hoc
piecemeal reform but of comprehensive
reforms. With the Education Minister thit we
have at the helm of affairs with his wide
experience of university affairs, we have to
address ourselves to the larger and more basic
and interlinked problem of the restructuring of
(he process and methods of education in this
couniry. I puiticularly implore mv learned
friend, Professor Nurul Hasan, the Hono-utable
Minister of Education that there is a clear and
present need for an overall radical change in
the educational structure in consonance with
the necessities and demand of bringing
education in tune with the problem of national
development. All of us have been say.'ng this
quite so ofien. But no concrete and tangible
steps have been taken. Committees after
committees have been appointed and tomes of
reports have been accumulated, but to no avail.
A fresh look is called for to make education an
instrument of socialist transformation of
society, a problem which I had occasion to
mention in this house earlier.

Sir, I share the concern of this House about|
the Ordinance. No Ordinance ought to be
promulgated for such a basic change like an
educational change. As it is, an Ordinace is an|
Uijly, hesitant and not-quite a-democratic-
instiument of change. 1 am happy that th;
Minister himself has mentioned that certan
compulsions made him pass the Ordinace. [
may be pardoned if I maintain that I remain
uncouvinced about those compusions. I think
instead of an Ordinace, this change could have
been brouaht about through a regular bill before
the house. However, I do understand and
appreciate the compulsions under which the
Minister works. 1 hope in future we shall not
have any Ordinance for educational reform
because it does not serve but on the conntrary
defeats the salutary purpose for which it is
brought about.

Apart from these things, let us examine the
issues at stake. The sum and substance of the
Bill is that College Administrative Councils as
per the revised amendment, are
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to be constituted. I am happy that the Minister
of Education like an old democrat has
continuously responded to the enlightened
opinions of the teachers and others. He has
kept his eyrs and ears open. Even now be has
shown his willingness to mod.fy the bill by
recommending certain good amendments,
which would change the entire structure as it
was originally conceived. Therefore, 1 think
that with the amendments that he has himself
proposed together with the amendments that he
has approved as moved by my hon'ble friend,
Mr. Bhupesh Gupta, the Bill has also under-g
ne a substantial change.

Sir, I would say that the Bill tries to
improve the structural organisation of one of
the biggest Universities of the country. As my
friend, Professor Vidya Prakash Dutt has
rightly pointed out neither the federal
character nor if you please the confederal
character can be maintained if we have 97,000
or | lakh students on the rolls. It is impossible
to maintain the organic character of education
whicli is a most necessary thing to be
maintained if the teacher-taught ratio is as
adverse as it is in the University of Delhi.

Therefore, the teachers of the University,
the members of the Faculties of the University
must address themselves to this urgent task.
Have they proposed some alternative strategy ?
Have they applied their mind over the years ?
After all. the number of students, colleges and
teachers has been increasing from 1960-61.
The number has increased in u phenomenal
manner. What have my good tea.'her friends
been doing all these years ? why should we
only act and react to any Education Miuister ?
Why should we only act and react to any Bill ?
The teachers are called "engineers of the soul.”
"the architects of the mind." Let them live upto
this designation. I would respectfully suggest
that they must apply their minds to a cons-
tructive proposal of structural change in the
Delhi  University because, under the
circumstances. I think no better alternative
arragement could have been conceived except
the organisation of College Administra live
Councils, in order to paitially solve one
major problem. This will not only delink as
apprehended, but I submit, it wi 1 relink in a
most organised way the 40-50 colleges
including about 65,000 students, and 4,000
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teachers, with the University bodies and
authorities.

Sir, the main objections to the Bill are
four. Firstly, it has been mentioned that it will
delink under graduate teaching from the post-
graduate teaching. I am not convinced about
this because Post-graduate leaching, in a way
is already delinked. After all, what is the per
centage of the College teachers who are called
upon to take postgraduate classes ? Not more
than 5-10 per cent of the 4,000 teachers.
Therefore, to over-emphasise the fact that by
the establishment  of  the College
Administrative Councils the opportunity for
post-graduate teaching would be denied is not
a very adequate charge.

Secondly, it was mentioned that the scales
of salary will be changed. About this also 1 am
not convinced. The Minister has very rightly
pointed out that the statutes of the University
pro\ides and, above all, the U. G. C. provides
the rules governing the scales and salaries of
the teachers. This is not controlled by the
establishment or otherwise of the college
Administrative Councils.

Thirdly, it is mentioned that the federal
character of the University will undergo a
change. Even about this apprehension I am not
convinced. The federal character has been
already impinged upon by the increasing
numbers because how can you maintain the
federal character if the University is spread
over 18 sq. miles with college near the
Jawaharlal Nehru University on one side of the
city and another college in Model Town on the
other end of the city. After all, Sir, the post-
graduate teaching can be done better if the
colleges are around a single campus. Hence [
will say that the emphasis on federal character
is a tautology, a slogan which, if examined
most carefully, is not chagned by the
Amending Bill.

The fourth objection is that the under
graduate teaching will be so completely
delinked from the post-graduate teaching that
the quality of education will come down. Here
Sir, as an old teacher. I would submit
something for the consideration of
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the House. When the Agra University was
established way back in the third quarter of the
19th century, it also used to conduct
examinations for High Schools. As the number
of students increased the High School Boards
were estab ished. I would say the teachers must
consider this problem that if the numbers of
students are increasing, and happily so because
in a democracy we have to educate our youth
and, therefore, the numbers will g o on
increasing then is it possible for a single
University to control the examination pattern,
courses and curricula and maintain a Inppy
ratio between the teacher and the taught ?
Either we must multiply the number of
Universities or if the same Universities are to
be maintained then some administrative
measures are to be introduced which should
have organic link between the under-graduate
teaching and postgraduate teaching.

Therefore, Sir, frankly and truly I can put
my hand on my heart and say that I do not find
the objections raised by the teachers Associat
ion of Delhi worthy of consideration of an old
teacher. I think what they can object to is that
Delhi University has become so unwieldy that
maintenance of standards have become diffi-
cult.

In conclusion I will only say that now that
the Ordinance has been transformed into a Bill
and acquired a more democratic fotm, and that
the original Bill has also been changed in order
to accommodate public opionion. I hope that
my friends and colleagues in the University of
Delhi will give a fresh look to the proposal and
withdraw their strike and go back to their
lecture-rooms and colleges, because in a
participatory democracy, strike alone is not a
good instrument of change. While some trade
union activicies must be adopted by the
teachers—I am an old trade unionist myself—
but more than the trade union activity, a
constructive and organised approach is needed.
I implore the Vice-Chancellor to initiate a
dialogue, because as the Minister has correctly
pointed out, this is only an enabling Bill and it
does not prevent the University from coming to
terms with the demands of the teacher. 1 am
sure the Vice-Chancellor and the Pro-Vice-
Chancellor will initiate a dialogue and nothing
will be implemented without the concurrence
and
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consent of the teachers. Thank you.

SHRI LAL K. ADVANI : Mr. Vice-
Chairman, Sir, [ will start with Mr.
Rasheeduddin Khan's speech. 1 a n inclined to
endorse his view that nothing should be done
in this regard without the concurrence and
consent of the teachers concerned. I am sure
that of the whole matter had been placed
before the teachers in the proper light, if the
amendments that have been brought to-day
had been pla.:ed before the teachers at an early
stags or when the whole Bill was being
conceived, the teachers may have hid a
different reaction. May be they could have
suggested something else in the ne v
amendmmts which might have averted the
crisis that has emerged to-day. But things
being what they are, we have to see the whole
matter in that light. And seeing it in that light
and even after hearing thehon. Minister as well
as the Pro-Vice-Chancellor, Mr. Dutt, I am
still of the opionion that the issuing of the
Ordinance was a wrong measure. Now, the
Ordinance itself was a half-baked, hasty
measure which should not have been brought
in the first place. And even after it has been
brought, I see no reason wahy the matter
should be persisted with in the manner in
which it is being persisted with.

Sir, somehow no one has yet answered the
question why, even if the measure is right, it
should be imposed and thrust upon the
teachers. That is the most pertinent question to
which 1 would seek a reply from the Minister
when he replies to the debate. Why is the
measure now being th'ust upon the teachers,
an unwilling body of teachers, a reluctant body
of teachers, who have almost unanimously, if
not unanimously, protested against it, who do
not want this measure ? Why is it nevertheless
being thrust on them ? I said that the whole
issue has become a matter of prestige, and the
Government and perhaps the Vice-Chancellor
are insisting on the issue only because they
think that it is a matter of prestige for them. [
would like to know how I am incorrect in this
reasoning. On the face of it, I feel that the
heavens are not going to fall if this Ordinance,
which at the outset was ill conceived and which
by virtue of the amendments now accepted has
undergone a radical change, is left to lapse.
What is going to happen ? As the Minister
said,
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the object in bringing this ordinance was to
have the institution of College Counciis set up
before the new academic year started. N)w
several months have passed after the start of
the academic year, but the institution of
College Councils has not come into being.

It is only because the teachers are opposed
to it. This is the main reason. And tlie teachers
continue to bj opposed to it. What happens
now ? Ev:n if the Bill is adopted what will
happen ? Here we have adopted the Bill. This
Bill goes to the other Ho.ise and the other
House also adopts it. What happens after that ?
Do we want to Impe>e it upon them inspite of
their reluctance ? If the institution of College
Councils does not work, then it becomes an
exercise in futility. And even if it works,
even if it starts working somehow, by pressure
or by some other such means, I would call it an
exercise in ad hocistn.

[THE VICE-CHAIRMAN. (SHRIMATI PURABI

MUKHOPADHYAY) in the Chair]
Because, Mr. Rashiduddin Khan just now said
that it would be proper for the Minister to bring
forth a comprehensive scheme of reform, a
comprehensive scheme of reorganisation, I
would like to state my important objection to
this Bill an 1 that is this a piecemeal act of
legislation. This is a piecemeal act trying to
restructure the University whereas | understand
that a comprehensive scheme of legislation
pertaining to the Delhi University is on the
anvil and the Education Minister does propose
to bring it. It would be in point and in place if
this scheme of College Councils and the
alternative scheme of College Councils pro-
posed by the DUTA-1 understand they call it a
scheme, they call it the Central Cou ncil of
Administration; Mr. Dutt says that it would
lead to centralisation; may be, he is correct in
it; I think that their schenie-the scheme of
Central Council of Adminis, tration which is to
actas'i b.iffer between the central authorities of
the University and the units, namely, the
colleges and the departments, this should also
be examined, and when a comprehensive Bill
is brought before the House, this scheme of the
DUTA as well as the College Administrative
Councils now being introduced through this
Bill, they can be weighed and this House
can



223 Delhi University

LShri Lai K. Advivii

consider it without any burden, without any
compulsion, that if we accept this Bill the
DUTA suffers; if we reject this Bill,then the
pcestige of the honourable Minister or the
prestige of the honourable Vice-Chancellor
suffers. No prestige issue is involved. Therefore,
1 would humbly plead with the honourable
Minister even at this late stage, considering the
unanimous opposition of the DUTA and the
teachers' body, it cannot be dismissed saying,
"After all there are other teachers also". To my
objection that six teachers had resigned from
the Academic Council—all the
teachers'representatives had resigned from the
Academic Council—the honourable Minister
pointed out to me that I was trying to delink the
college teachers from the University teachers. |
only pointed out that these are elected
representatives of the Academic Coucil
whereas the other teachers who are on the
Academic Council are there ex-officio. These
six teachers who have resigned, have a special
status in thai body being the elected
representatives of the teachers and I found even
in the University Act where the mention is
made of the composition of the Academic
Council— it is in the beginning, and the items
mentioned are: 6 professors, 15 members, etc.
etc whereas in the 8th item it is written, 10
teachers of University elected from amongst
themselves by the teachers. I was referring to
this category of teachers who had resigned in
protest against this Bill. 1 think that their
opinion should be given due weight. And if we
give their opinion due weight, we would come
to the conclusion that having erred in the
beginning, having bungled in the beginning—
we have done it so, there is no doubt it—it is
futiie to say that these amendments are merely
maknig explicit what was implicit in the Bill. It
is trying to deceive ourselves and trying to
deceive the House because I have seen the
statutes that have been issued after this
amendment. And these statutes specifically
mentioned in the powers of the College
Councils, several of the powers that are now
sought to be excluded from the purview of the
College Councils by virtue of this amendment
so that the original College Councils that were
contemplated both by the amendment, by the
Ordinance as well as by the replacing Bill,
those College Councils today stand whittled
entirely. And I am happy over
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the amendment that has ccme. But even after
my happiness I think that nothing should be
done which would seem to be an imposition by
the majority of Members of this House on the
will of thj teachers. And in the manner in
which we are proceeding, this is bound to
happen.

This is sure to happen. Therefore, once
again I would plead with the hon. Minister to
allow this Ordinance to lapse. I would appeal
also to the DUTA to keep an open mind on the
issue of College Councils. They are agreed that
there is need for decentralisation of the
university administration. Having agreed to
that, whether the College Council is the proper
method for bringing about decentralisation in
the administration or their own scheme is more
prudent and sound, is a matter for examination
and negotiation between the university
authorities and the teachers. I am sure the
DUTA would be open to conviction. If the
Government give them an opportunity for
mutual negotions, I think things would turn out
very well.

PROF. S. NURUL HASAN : I have
already answered most of the points and it
would not be proper for me to take more time
of the House. I would like to give a categorical
assurance that [ am not taking a dogmatic view,
nor have I ever had the intention of taking a
dogmatic view. If after seeing the functioning
of these Councils it is felt that some change is
needed for some other method is better and
worth while, I would have no hesitation in
coming before the House. I claim to be a
teacher. A teacher is one who is a lifelong
student who keeps on correcting himself. I
have never claimed—I hope a day will uot
come when I will claim that—that all wisdom
lies in my head. I have during this period learnt
greatly from my hon. friends in Parliament and
from innumerable teachers whom I have met. It
is a constant process and that process should go
on. I also wish to make it quite clear that our
intention is not to set up a large number of
Councils. I know the mind of Vice Chancellor
and I do not think that he has had at any time
the intern ion of setting up a very large number
of Councils. But even assuming for argument's
sake that a proposal comes to that effect, I will
have no hesitation in advising the Visitor not to
agjee to such a proposal. . .
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SHRI MAHAVIR TYAGI : The Bill says that
one or more College Council* for two or more
colleges can be set up. According to this provision
one College Council can be set up for two Colleges,
although the original recommendation of the
Committee was only for two Councils.

PROF. S. NURUL HASAN : That is why I am
giving this assurance. It is a very serious matter. For
one thing there is no intention on ihe part of anyone
to propose a very large number of Councils. But
even assuming for argument's sake that such a
proposal comes, to become effective it must receive
the approval of the Visitor and I can give this
assurance that I will not advise him to give his
approval to it.

SHRI MAHAVIR TYAGI How many
Councils are going to be created ?
PROF. S. NURUL HASAN : There is a

proposal for three at the moment. But may be one
more can come. There is no question of anything
more than that. I would also like to give this
assurance in connection with what has been said by
my hon. friends Shri Advani and Shri Bhupesh
Gupta, that I am all in favour of a continuing
dialogue between the Vice Chancellor and the
teachers. I only hope that the teachers will not stand
on prestige. I think as a teacher of 30 years standing
I have this right to say that a teacher who stands on
prestige is not acting according to the best traditions
of his profession. He should always have a resilient
mind.

And, Sir, he should have the capacity to learn
and the capacity to adapt himself to the changing
situation. I have every hope thai my colleagues, the
teachers of the Delhi University, will coolly look at
the whole problem, will hold consultations with the
Vice-Chancellor, with the Pro-Vice-Chancellor, and
with the other Members of the Academic Council of
the University and will be able to suggest such
concreie changes as this Bill would enable them to
make and as would be in the best interests of the
University and its students.

Madam, with these words, I request that the
Bill be taken into consideration.
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THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : The question is :

"That this House disapproves the Delhi
University (Amendment) Ordinance, 1972 (No.
5 of 1972) promulgated by the President on the
22nd June, 1972."

The motion was negatived.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : The question is :

"That the Bill further to amend the Delhi
University  Act, 1922, be into
consideration,"

taken

The motion was adopted.

SHRI MAHAVIR TYAGI : Before we proceed
further, I want a clarification on amendment No. 1.
It says, "for the words 'to delcare', the words 'to
declare, with the consent of the colleges concerned",
etc. Now, consent of the colleges means all the
colleges or the managing bodies of the colleges ? It
must be clarified. "Colleges concerned" means what
authority ? Therefore, you correct it and say "the
managing body of the college".

PROF. S. NURUL HASAN : I think the
honourable Member would read further. It says, "in
the manner specified by the Academic Council".

SHRI MAHAVIR TYAGI
consent of the college ?

What is the

PROF. S. NURUL HASAN : That is something
that has to be prescribed by the Academic Council.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Now, let us take
up the clause-by-clause consideration of the Bill.

Clause 2.—Amendment of Section 4
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PROF. S. NURUL HASAN : Sir, I beg lo
move :

1. "That at page I, line 10, for the
words "to declare" the words "to declare
with the consent of the colleges concer
ned, in the manner specified by the
Academic Council", be substituted."

PROF. S. NURUL HASAN : Sir, I beg to
move :

3. "That at page 2, line I, for the
words "College Councils" the words
"College Administrative Councils" be
substituted."

SHRI BHUPESH GUPTA : Sir, I beg to
move :

2. "That at page 2, lines I to 3 be
deleted."

The questions were proposed.

SHRI BHUPESH GUPTA Sir, my
amendment is to sub-clause (9B). These lines
may be deleted. It is a very simple Thing and I
need not speak very much on it. 1 have already
spoken on it. I want the idea of College
Councils not to be encouraged and, in fact, to
be abandoned, if possible. But, Sir, I find from
the amendments given by Prof. Hasan that he
is not prepared to abandon them, but he is
prepared to call them as Administrative
Councils. Therefore, Sir, he should accept my
amendment. If you «call it as the
Administrative Council you have no difficulty
in accepting my amendment, why bring in
something e'se ? My amendment accords with
his logic. So, I move my amendment. Let it ae
recorded. Now I find he is coming close to me.
He will not accept my amendment. But, Sit, it
will be a good gesture if he accepts it.

PROF. S. NURUL HASAN :
Madam, I am very sorry I am unable to accept
amendment No. 2 of the honourable Member.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : The ques-
tion is:

1. "That at page 1. line 10, for the words

"to declare" the words "to declare, the

with, consent of the colleges concerned,

in the manner specified by
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the Academic Council," be substituted".
The motion was adopted.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : The question
is:

2. "That at page 2, lines 1 to 3 be dieted."
The motion was negatived.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : The question
is:

3. "That at page 2, line 1, for the
words "College Councils" the words
"College Administrative Councils" be
substituted."

The motion was adopted.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : The question
is :

"That clause 2, as amended, stand part
of the Bill."

The motion was adopted.

Clause 2, as amended, was added to the
Bill.

Clause 3.--Amendment of section 28

PROF. S. NURUL HASAN : Madam, I
move :

4. "That at page 2, lines 9 and 10,
for the words "College Councils" the
words "College Administrative Councils"
be substituted.”

SHRI BHUPESH GUPTA : Madam, I
move :

5. "That at page 2, lines 9 and 10 be
deleted."

The questions were proposed.

SHRI BHUPESH GUPTA : My war is
with the words "College Councils". I propose
that at page 2, lines 9 and 10 be deleted. 1
need not make a speech.

PROF. S. NURUL HUSAN : Madam, I
am sorry I cannot accept his amendment.
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THE VICE-CHAIRMAN (SHRIMVTI
PURABI MUKHOPADHYAY) : The ques-
tion is :

"That at Page 2, lines 9 and 10, for the

words "College Councils" the words
"College Administrative Council" be
substituted."

The motion was adopted.

*The Amendment (No 5) was, by leave
withdrawn.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : The ques-
tion is :

"That clause 3, as amended, stand part
of the Bill."

The motion was adopted.

Clause 3, as amended, was added to the
Bill.

Clause 4—Amendment of section 29

SHRI BHUPESH GUPTA : Madam, I
move :

6. "That at page 2,—

(i) Line 13, for the words "Executive
Council" the word "Court" be
substituted;

(ii) line 15, for the words "Executive
Council" the word "Court" be
substituted;

(iii) line 20, for the words "Exe-
cutive Council" the word "Court" be
substituted; and

(iv) lines 23-24, for the words
"Executive Council" the word "Court"
be substituted."

1 beg to move :
"That at page 2, after line 20, the

following further proviso be inserted,

#For the text of amendment, vide col

228.supra.
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'Provided further that except with the
prior concurrence of the Academic
Council, the Executive Council shall not
make, amend or repeal any Statute
affecting all or any of the following
matters, namely :—

(i) the constitution, powers and
duties of the Academic Council, and
the other powers which may be con-
ferred, and duties which may be
imposed on the Academic Council;

(ii) the authorities responsible for
organising recognised teaching in
connection with the University courses;

(iii) the withdrawal of Degrees,
Diplomas, Certificates and other
Academic distinctions;

(iv) the establishment and abolition
of Faculties, Departments, Halls,
Colleges and Institutions;

(v) the conditions under which
Colleges and other Institutions may be
admitted to the privileges of the
University and the withdrawal of such
privileges;

(vi) the institution of Follewships.
Scholarships, Studentships, Exhibi-
tions, Medals and Prizes;

(vii) the extent of autonomy which
a College may have and the matter in
relation to which such autonomy may
be exercised;

(viii) the composition and functions
of the College Councils;

(ix) the emoluments and the terms
and conditions of service of the
teachers of the University; and

(x) the conditions of recognition of
teachers of the colleges/institutions as
teachers of the University."

The questions were proposed.

PROF. S. NURUL HASAN : As stated in
my observations earlier, I would be prepared
to accept one of the points. . .

SHRI BHUPESH GUPTA :
prepared to accept
your modification ?

Are you
my amendment with
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PROF. S. NURUL. HASAN I am
prepared to accep; it that way. In subclause
(viii) after the words "the composition", the
wod "powers" miy be added. Sub-clause (ix)
may be deleted; and subclause (x) will become
sub-clause (ix) and this will read as under :

"(ix) the conditions on the fulfilment of
which the teachers of the colleges and
institutions may be recognized as teachers
of the University."

SHRI BHUPESH GUPTA : I suggested
"conditions for the recognition of teachers of
the college..."

PROF. S. NURUL HASAN : It does not
fit in with the original thing. Your amendment
is partially accepted.

SHRI BHUPESH GUPTA : What about
my amendment No. 6 ?

PROF. S. NURUL HASAN : I deeply
regret [ am unable to accept Amendment No. 6
of the hon. Member* ..

SHRI LAL K. ADVANI : I rise to oppose
this particular proposal. The proposal intends
to empower the Executive Council of the
University instead of the Court to change the
Statutes or particular clauses of the Statutes
with the approval of the Visitor of the
University May I point out to the hon, Minister
that in the University Act, while section 29 is
being amended, in section 31 which deal with
Ordinances—I hope I have the ea: of the
Minister...

PROF. S.NURUL HASAN: I
listening with all interest.

am

SHRI LAL K. ADVANI : In section 31 of
the University Act which deals with
Ordinances, it is said in sub-section (4) that
"all Ordinances made by the Executive
Council shall be submitted as soon as may be
to the Visitor and the Court and shall be
considered by the Court at its next meeting and
the Court shall have power by a resolution
passed by a majority of not less than two-thirds
of the members voting to cancel any Ordinance
made by the Executive Council and such
Ordinance shall, from the date of such
resolution cease to have
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effect". So, this indicates the whole scheme of
the Act, that the Court is to be a supervisory
body on the Executive Council in its
Ordinance-issuing authority. The Executive
Council is now being empowered also to issue
statutes, to make statutes. I should think that
when the Court can review a provision, annul
the statutes, the ordinances made by the
Executive Coun:i!, the same authority in
respect of statutes also should be given to the
Court because, after all, even in the mention of
authority, in the seriatum order of the authority
of the University, the Court is the prime
authority. That is No. 1 and the Executiue
Council and the Academic Council then
follow. Therefore, I would like to point out this
anomaly and discrepancy which will come into
the whole scheme of the Act if this particular
clause is introduced.

PROF. S, NURUL HASAN : I have
explained my attitude and the Government's
attitude towards the Courts. As it is, in the case
of four other Central universities they have
accepted this scheme. Therefore I am unable to
accept the point which the hon. Member has
raised.

Amendment {No. 6) was, by leave,
withdrawn.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : The ques-
tion is :

That at page 3, after line zO, the following

further proviso be inserted, namely :-

Provided further that except with the
prior concurrence of the Academic
Council, the Executive Council shall not
make, amend or repeal any Statute
affecting all or any of the following
matters, namely :--

(i) the constitution, powers and
duties of the Academic Council and the
other powers which may be conferred,
and duties which may be imposed on
the Academic Council;

(ii) the authorities responsible for

organising recognised teaching in
connection with the Univer- sity
courses;

(iii) the withdrawal of Degrees,
Diplomas, Certificates and other
Academic distinctions;
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(iv) the establishment and abolition of
Faculties, Departments, Halls, Colleges and
Institutions;

(v) the conditions under which Colleges
and other Institutions may be admitted to the
privileges of th- University and the
withdrawal ~ of such privileges;

(vi) the institution of Fellowships,
Scholarships,  Studentships  Exhibitions,
Medals and Prizes;

(vii) the extent of autonomy which a
College may have and the matter in relation
to which such autonomy may be exercised:

(viii) the composition powers and functions of the
College Councils; and (ix)the conditions on the
fulfilment of which the teachers of the colleges and
institutions may be recognised as teachers of
the University." The motion was adopted. THE
VICE-CHAIRMAN (SHRIMATI PURABI
MUKHOPADHYAY) : The question is r

"That clause 4. as amended, stand part

of the Bill." The motion was

adopted.

Clause 4, as amended, was added to the Bill.

Clause J ii as added to the Bill

Clause I, the Enacting Formula and the

Title were added to the Bill.

PROF. S. NURUL HASAN : Madam, I move

"That the Bill, as amended, be passed."

The question was proposed.

SHRI BHUPESH GUPTA : Just one word. The
only thing I would like to say is this. Now that this is
being passed I hope the hon. Minister has
improved the climate. As you know we have always
been supporting the teachers' struggle. Up to the
strike we have been supporting them. Now in the
light of what has been passed here 1 hope they will
reconsider all thai has happened and take a new look
at it and there will be more discussion in working
out a comp.'ehensive Bill. This is all that 1 would
say in this connection because it is more important
as my friend Mr. Rasheedu-ddin Khan has said.

Samer Printing press,
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Lok Sabha

Now before I sitdown I would like to invite your
attention to one thing and that is why I got up. It
would take only one minute. In the Delhi University
last year during the 1971-72 academic seasion
Russian History was prescribed as one of the opt-
ional papers. It was for the students of the M.A.
(Previous). When some of the students offered this
course it was not done on the plea of non-
availability of Professors of Russian History. At the
insistence of the demand of the students the
Chancellor said that the course will be taught from
the next session of 1972-73 but the course of
Russian History has been omitted from the syllabus
prescribed for the academic >ear 1973-73. I do not
know way this is happening when there are students
who opt For it. Is this cold war or what ?

AN HON. MEMBER : This has nothing to do
with the Bill.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : The question is

"That the Bill, as amended, be passed," The
motion was adopted

MESSAGE FROM LOK SABHA

THE MINES AND MINERALS (REGULATION AND
DEVELOPMENT) AMENDMENT BILL, 1972

SECRETARY : I have to report o the House the
following message recei ed from the Lok Sabha,
signed by the Secretary of the Lok Sabha :

"In accordance with the provisions of Rule 96 of
the Rules of Procedure and conduct of Business in
Lok Sabha, 1 am directed to en:lose herewith the
Mines and Minerals (Regulation and Development)
Amending Bill. 1972, as passed by Lok Sabha at its
siting held en the 26ih August 1972." Sir, 1 iaya
copy of the Bill on the Table.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : The House stands
adjourned till 11.00 A.M. tomorrenv.

The then House adjourned at four
minutes past s’x of the clock till eleven of
the clock on Tue>day, the 29th August,
1972.
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